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Obituary RelereDOell 

The Speaker made ,references 00 the passing away of Shri H. C. Dasappa, 
who was a sitting member of Lok Slllbha and the Minister of Industry and 
Supply and Dr. K. Atclbamamba who was a memIber of the Second 
Lok Sabha. 

Thereafter membera stood in silence for a short while. 

As a mark of respect 00 the memory of Shri H. C. Daaappa, the House 
was adjourned tor the day. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 17th November, 
1964). 
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Third  Lok Sabha
X Session (16/11/1964   to   24/12/1964)



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday. November 17, 1964/Kartika 26, 1886 (Saka) 

Ne.319 

1. Starred Quesfllollll 

Starred Questions Nos. 27-32 were orally answered. Replies to re-
maining questions were laid on the Table. 

Replies to Starred Questions Nos., 1-26 for 16th November, 1964 were 
also laid on the Table to-day, Lok Sabha having adjOW'ned after obituary 
references on the 16th November, 1964. 

2. Uustarred Questions 

Replies to Unstarred Questions Nos. 40-108 were laid on the Table. 

Replies to Unstarred Questions Nos. 1---31 and 33---39 far the 16th Novem-
ber, 1964 were also laid on the Table. 

3. Adjournment Mlotlon 

The Speaker gave his consent to the moving of an adjournment motion 
given notice of Iby Shri H. N. Mukerjee and others reg8l'1ding the food. situa-
tion in Kerala. 

Shri H. N. Mukerjee then asked tor leave or the House to the moving of 
the motion. 

On the House granting leave, the Speaker directed that the motion be 
taken up at 4 P.M. 

4. Papen laid on the Table 

The following papers were laid on the Table:-
(1) (i) Joint Communique issued at the end of the taLks between the I 

Prime Ministers 01 India and Ceylon in New Delhi trom 24th 
to 30th October, 1964, on the problem of persol1S of Indian 
origin in Ceylon. 

(ii) Agreement reached 'between the Prime Ministers of India and 
Ceylon on that occasion. 

(2) Pamphlet entitled 'The Cairo Conference of Non-Aligned Nations 
(October 5--10, 1964)-Prime Mini8ter Lal Bahadur Shast~i's ~ 
~eeches and the declaration as adoptecl by the Conference .. 
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• (3) A copy of the Navy (Pension) Regulations, 1964 published in 
Notification No. S.R.O. 74, dated the 7th March 1964, under 
section 185 o'! the Navy Act, 1957. ' 

(4') A copy each of the following papers:-

(i) The Essential Commodities (Amendment) Ordinanr>e'.1964 (No 3 
of 1964) promull'!ated bv th~ Pre'li-tent since tbn termination 

at thp Ninth Se~ion or Thil'n Lnk F:'1hha under the provisions 
of article 123(2)(a) of the Constitu1iJon. 

(ii), The Imian Telegra,ph (Sirlh Amtmdmenn 'Rules. 1964. pwbllshed 
in NotifliCtltion No. G.S.R. 1441 ~ated the 3{}th 8eJ)teml->er, 
1964, under rub-se"tion (5) oJ section 7 of the Indian 'I'e-lC'-
graph Act, 1885. / 

(5) A copy of the J::)ooCk Worke!"!! (AdviSOT"V CommitteI') Amenrlment 
Rules. 1964, publishPd in Notification No S .'0. 3511 dateti the 
3rd October. 1964. un-ter sUb-<SeC'tion (3' of se"'tion 8 of the 
Dock Workers (Regulation of Employment) Act, 1948.' 

(6) A 1:X)PY of the Ministers' Residenct"'1 (Amendment) Rule'!. 1 !l64, 
published in Notifl"ation No. G.S.R. 1345 dated thf> 19th Seu-
tembet-, ]964, under rub-section (2) of 'I!'cl.ion 11 or the Salaries 
and Allowances of Ministers Act, 1952. 

(7) A copy of the Cotton Textilec; (Control) (~on-1 Amendmpnt\ 
Order. 1964. pUiblished in Notifination No. S.O. 3532 daten thp 
3rd October, 1964. under rub-c;ection (6) of section 3 of the 
Enential Commodities Act, 1955. 

(8) A copy each or the followine: Nat:i""l!Iti~ under ~\.l'b-S'ection (3) 
of section 458 of the Merohant Shipping Act, 1938:-

% (i) The Mercohant Shippi""'! (FM"m of PaS9en~r .Ships' Survev Cer-
tifl.oates) Rules. 1964. pub'ished in Notiftc,ation No. G. S. R. 
589 dated the 11th April, 1964. 

%%(ii) The Shipping Development Fun-t Committee (General) Amenrl-
ment Rules. 1964. public::hed in Notification N~. G.S.R. 995 
dated the 11th July, 1964. 

%%(iii) The Merrhant Shipping Examination (for Skipper and Second-
hand of a Fishing Vessel) Rules 1964. publishe1 in Noti1loea-
tion No. G.S.R. 996 dater! the 11th July, 1964. 

(9) A copy of Notifioation No. G.S.R. 1496 dat.ed the 17th October. 
1964' containing Corrigendum to Notification No. G.S. R. !lOll 
dated the 11th' July. 1964, under 9ub-<secticm (3) of section 458 
of the Merchant Shippin'g Act. 1958. 

-nte notHkation was previotullv laid on 'the T"hle on the 13th April. 1964 
and re-laidon the 7th September. 1964. The notification Wilt:; again re-bid 
under Rule 234(2) of the Rules of Procedure. 

%The Notift'Oation was previously laid on the Tab1e on tate 5th June 19M 
and re-laid on the 8th September, 1964. 'The notiftcoation was &gain re-laid 
under Rule 234(2) of the Rules of Procedure. 

%%The notifications were pre"iously IsH on tbe Table on the 15th 
SeoptIember, 19M and were !Ie-laid under Rule 234(2) of the Rules of p:oce~ 
dure. 
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% % % (10) A copy or! the Delhi Deve:opment Authority (Preparation of 
Ann'Ua1 Accounts) Rules. 1964, .published in Notification No. 
G. S .. R . 917 dated the 19th June 1964, under section 58 01 the 
Delhi Development Act, 1957. 

(11) A COpy ~ of the following Ac1Is, under sub-section (3) of 
sectIon 3 of the Kerala State Legislature (Delegation CYt 
Powers) A.d, 1964:-

(i) The Kerala A~i Laws (Amendment and Validation) Act, 
1964 (President's Act No. 1 of. 1964). 

(ti) The Kerala Revenue Recovery Laws (Amendment) Act, 1964 
(President's Act No. 2 ott' 1964). 

(12) A ropy of the Arms (Seventh Amendment) Rules. 1964 publisher! 
in Notification No. G.S.R. 13. dated the 19th September, ]9RA 
under sub-section (3) of section 44 of the Arms Act, 1959. 

(13) A copy each of the follOWing Notifications under sub-leCtion (2) of 
section 3 of the All India Services Act, 1'961:-

(i) The Indillln Administrative Service (Pay) Ame~ment Rules, 
]964 published in Not~:,ation No. G;S.R. 1352 dated the 
26th September, 1964. 

(ii) Notiflr-ation No. G.S.R. 1353 dated the 26th September, 1964, 
making certain amendments to Schedule III to the Indian 
Administrative Service (Pay) Rules, 1954 . 

.. (14) A ropy of the Railway Protection Force (Amendment) Rules 
1964, published in Notification No. G.S.R. 925 dated the 27th 
June, 1964, under sub-section (3) of section 21 of the Railway 
Protection Force Act, 1957. 

"·(15) A copy of Notification No. F. 4(33) 62-Fin(E) published in Delhi 
Gazette dated the 7th May, 1964, making certain IfurtiheT amend 
ment to the DeLhi Sales Tax Rules, 1961, under sub-sertion (4' 
of section 26 of the Bengal Finance (Sales Tax) Act, 1941, as in 
force in the Union Territory of Delhi. 

(16) A copy of the Post Offioe Savings Certi.flcates (Fir9t Amendment) 
Rules, 1964, published in Notification No .. G.S.R. 1117 -dated th( 
8th August, 1964, under SUlb-section (3) of se::tion 12 of the 
Government Savings Certificates Act., 1959. 

@(17) A copy of Report on the working af the Deposit IIlS"..trance Cor-
poration for the year ended 31st December, 1,963 along with the 
Annual Accounts and the Audit Report thereon, under sub-sec-
tion (2) of section 32 of the Deposit Insurance Corporation Act, 
1961. 

%%%The notification was previously laid on the Table on the 10th Sep-
tember, 1964 and was re-l:aid under Rule 234(2) of. the Rules of Proce1ure. 

"The notifll::lation was previously laid on the '11able on the 11th Septem-
ber, 1964 and was re-laid under Rule 234(2) of the Rules of Procedure . 

• "The notification was previously lai,d on the Tab:.e on the 10th Septem-
ber, l~ ,and was re-laid under Rule 234(2) or the Rules of Procedure. 

@The Report was previously laid on the Table on the 22.nd Apri) , 1964 
and re-laid on the 6th May and 7th September, 1964. • 

[P.T.O. 
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@@(18) A copy of t,he Union Public Service Commission (Exemption from 
Co~sultatlOn) Amendment Regulations, 1964, published in Notifi-
catlOn No .. G.S.R. 679 dated the 24th April, 1964, under clause 
(5) of artlcle 320 of the Constitution together with a exp. 
natory note. ':l 1u 

£ (19) A copy of the Rice-Milling Industry (Regulation and Licensin!:) 
Amendment Rules, 1964, published in NotUlcation No. G. S. R. 
747 dated the 16th May, 1964, under sub-section (4) of section 
22 of the Rice-Milling Industry Regulation Act, 1958. 

(20) A copy of the Central Warehousing Corporation (Third Amend-
ment) Rules, 1964, published in Notification No. G.S.R. 141H 
dated the 10th October, 1964, under sWb"'1section (3) of section 41 
of the Warehousing Corporations Act, 1962. 

(21) The Registration of Electors (Amendment) Rules, 1964, published 
in Notification No. S.D. 3661 dated the 16th October, 1964, under 
sub-section (3) of section 28 of the Representation of the People 
Act, 1950. 

(22) The Conduct of Elections (Second Amendment) Rules, 1964, PUI:,-
lished in Notification No. S.D. 366~ dated the 16th October, 1964, 
under sw~tion (3) of section 169 of the Representation of the 
People .Act. 1961. 

£ £ (23) A copy of the Naval Ceremonial, Conditions of Service and MIS-

cellaneous Regulations, 1963, published in Notification No. S.H.U 
22E dated the 3rd August, 1964, under section 185 of the Navy 
Act, 1957. 

5. President'. Allsent to Bills 

(i) Secretary laid on the Table following two Bills passed by the Houses 
of Parliament during the last Session and assented to by the President since 
a report was last made to the House on the 3rd October, 1964:-

(1) The Appropriation (No.5) Bill, 1964. 
(.2) The Direct Taxes (Amendment) Bill, 1964. 

(ti) Secretary also laid on the Table copies, duly authentioatedby the 
Secretary of Rajya Satbha, of the following five Bills passed by the Houses 
of Parliament during the last Session and a'lsented to by the President since 
a report was last made to the House on the 3rd October. 1964:-

(1) The KeraLa State Legislature (Dele,a.tion 01 Powers) Bill, 1964. 
(2) The Companies (Amendment) Bill, 1964. 
(3) The Representation of the People (Amendment) Bill, 1964. 
(.) The Wakf (Amendment) Bill, 1964. 
(5) The State Bank of India (Amendment) Bill, 1964. 

@@The notification WII6 previously laid on the Table on the 2~ Se!)-
tember, 1964 and was re-laid under RIule 234(2) of the Rules of Procedure. 

£ The notification was previously laid on the Table on the 27th May, 
1964 and re-laid on the 7th September, 1964. The not.iflcation was again ft,-
laid under Rule 234(2) of the Rules of Procedure. 

£ £ The notification was previously laid on the Table on the 22.nd Scp 
tember 19M and was re-laid under Rule 234(2) of the Rules of Procedure. 

" 
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6. Statement re: Supplementary Demandjs for Grants (General) for 1984.65 

Shri T. T. Krishnamachari presented a statement showing Su'Dt>lementary 
Demands 'for Grants in respoot of the Budget (General) for 1964-65. 

7. statements by MInisters 

(i) The Minister of External A~rs laid on the Ta-ble a statement on the 
recent international developments. 

(ii) The Minister of Food and Agriculture laid on the Table a statement 
on the food situation in the Southern States. 

8. Government BlUIt-IntrodocecI 

(1) The Food Corpol"ations Bill, 1964. 

·(2) The Mineral Oils (Additional Duties of Excise and Customs) Amend-
ment Bill, 1964. 

9. Gov~mment Bill-Passed 

The Industrial Disputes (Amendment) Bill, 1964, as passed btl Ra;ya. Sabha.. 

Discussion on the motion for consideration of the Bill moved on the 1 st 
October, 1964, continued. 

The following members took part in the debate:-

(1) Shri V. B. Gandhi 

(2) Shri S. M. Banerjee 

(3) Shri Indulal Kanaiyalal Yajnik 

(4) Shri Kashi Nath Pandey 

(5) Shri Dinen Bhattacharya. 
Shri D. Sanjivayya replied to the debate. 
The motion :for consideration was adopted and clause-by .. clause considera· 

tion was taken up._ 

Clauses 2 to 18 and 21 to 24 were adopted. 

Clauses 19 and 20 were adopted, as amended. 
Clause I, the Enacting Formula and the Long Title were aI-so adopted. 

The motion that the Bill, as amended, be passed WIaS moved by Shri 
D. Sanjivayya. 

The following members took part in the debate:-

(1 ) Shri M. Elias 

(2) Shri D. Sanjivayya 

The motion was a<:lopted and the Bill, as amended, was pa9ged. 

·Introduced at 4 P.M, 
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10 .. Gove.rnment Bill-UDder conslde.ratiou 

The Anti-Corruption Laws (Amendment) Bm, 1964. 

The motion for conside~ation of the Bill was moved Iby Shri Jai Sukh Lal 
Hathi. 

Shri Ramc:handJra Vithal Bade took part in the debate. 

The discussion was interrupted Iby Adjournment Motion. 

11. Adjournment motion re: food situation In Kerala 

At 4 P.M. Shri H. N. Mukerjee moved the following motion:-

"That the House do now adjourn". 

The following members took part in the debate:-
(1) Shri Surendranath Dwivedy 
(2) Shri Mathew Maniyangadan 
(3) Shri N. G. Ran~ 
(4) Shri Ramchandra Vithal Bade 
(5) Shri E. K. 1mbichibava 
(6) Shri Cherian J. Kappen 
(7) Shri N. Sreenntan Nair 
(8) Shri C. H. Mohammad KoYa 
(9) Shri K. K. Waxior 

(10) Shri Mani Ram Bagri 
(11) Shri Ananda Nambiar 
(12) Shri Radhelal Vyas 
(13) Shri R. Muthu Gounder 
(14) Shri C. Subramaniam. 

Shri H. N. Mukerjee replied to the debate. 

On the motion the House divided, Ayes 42; Noes 180. 

The motion was accordingly negatived. 

12.. Government Bill-UDder consideration 
The Anti-CoTruption Laws (Amendment) Bill, 1964. 

Discussion on the motion for consideration dl the Bill was relSwned. 

Shri S. M. Banerjee took part in the debate. His ~eech was not con-
cluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 18th November, 
1964). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedinia] 

Wednelday, November 18, 1964/Kartika 27, .1886 (Saka) 

No. 320 
1. Starred QU~IODS 

Starred Questions Nos. 53--57, 59, 60 and 71 were orally answered. Repl1es 
to the remaining questions were laid on' the Table. 

2. UDStarred Qaestions 

Replies to Unstarred QUestiol\s Nos. 109-136, 138-156, lss..:-teo, 
162-167, 169, 171-176 were laid on the Table. ",. " "', 
3. Adjournment Motion 

The Speaker withheld his consent to the moving of' en adjournment 
motion given notice cd by Sarvashri Surendranath Dwivedy. Kishen Patt-
nayak, S. M. Banerjee, Tridib Kumar Chaudhuri,"N. G. Raftl&lt. Narend!l'8-
SIin.gh Mahida, Kapur Singh and Hinunatsinhji regarding the situation ill 
Orissa. 

4. eaJ.11ng Attention to Matters. of Urgent Public Importance ... ," . 

(i) Shri Hukam Chand K.achwai called the attention of, tile Minister of 
External Affairs to the reported entry of Na~ 'hostiles into East Pakistan, 
breakdown of Naga peace talks and the claim of Naga hostiles for an inde-
pendent Na,galand. 

The Minister of External Affairs made a statement in regard thereto. 

*(ti) Shri Diwan Chand Sharma called·the attention oll the M.i:niater of 
HeaLth to the strike threat by House Surgeons of hospitals in Delhi to press 
their demands. 

The Minister of Health made a statement in rega;rd thereto. 

5. Papers laid on tbe Table 
The followin·g papers were laid on the Table:-

(1) A copy of G.S.R. No. 1322 dated the 19th September, 1964 
making certain amenomen1i9 to Sclhedule UI to the Indian 
Administrative Service (Pay) Rules, 1954, under sub-section 
(2) of section 3 of th'e All India Servkes Act, 1951. '. 

(2) A copy of the Ministers' (Allowances, Medical Treatment and 
other privileges) Third Amendment Rules, 1964, publishC<! in 

'Notification No. G.S.R. 1601 dated. the 31st oetober,'l864. under 
'sub-section (2) of sect.ion 11 of the Salaries and Allowances of 
Ministers Act, 1952 . 

• Was taken up at 5 p.M. 
[P.T.O. 
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(3) A copy of Annual Report of the Indian Museum, calcutta, for the 
year 1962-613. 

(4) A copy of ·the Displaced Persons (Compensation 8lI.d Rehabilita-
tion) Second Amendment Rules, 1964, pu:blished in Notification 
No. G.S.R. IMI dMed the 1_ September 1964, under sub-
section (3) of section 40 of the Displaced Persona (Compen38-
tion and Reh6bllttatton) Act, 1964. 

(5) A copy eadh of ~ &ad Hind.i. veni0n.8 of the Fourteenth 
Report Of the Union Public Service Commission tor the period 
1st April, 1963 to 31st Ma!'Ch, 1964, under article 323(1) of the 
Constitution. 

6. M_re hun BaJya Sabba 

SeeretIary reported a messa&e from R.a,jya Sabba 1Ibat at it. aWn« heLt! Otl 
the 17th November, 1964. Rajya Sabha. passed a motion extending the time 
tor presentation of the Report of the Joint Committee ctl lUll X~ -. tile 
PreIs Council Bill, 1963, upto the first day of the next Session of Raj)'a 
s.bb.a. 

7. Report of Committee IYtr fttvate MelDben' BIlls and. BeIIolutloas 

Shri Hem Raj presented the Fiftieth Report of tlhe Committee on Private 
MMnben' Billa and R8JNtions . 

• 8. Gov~ BlD-u,*" c.MI4eratIGD 
The Anti-Corr-uption LaW,. (A'mendment) Bm, 1964 

Discussion on the motion tor consideration of tlhe Bill moved on the 17th 
November, 19M, contimled. 

'n\e following merrtbers took part in the debate:-
(1) Shri S. M. Banerjee 
(2) 9hri Surendranath Dwivedy 
(3) Shri GhanShyamlal Oza 
(.) SardJIr K.Ipur 8inIh 
(5) Shri Prabhu Dayal Himatsincka 
(6) Shrl K. L. More 
(7) Shri Gauri Shanker Kakkar 
(8) Shri H. N. Mukerjee 
(9) ShrlrnMi Tark8lhwari SiDba 

(10) Shri Puruahottamdas R. Patel 
(11) Shri N. Dandeker 
(12) Shri Prakash Vii' Shastri 
(13) P9ndit K. C. Sharma. 

'!"be dileWlSion was not conoluded. 
9 Report of ........... AclvlaolT ~ . 

. g8ft." Ran ...-nted the 'n\irty-first Report of the Busl' Shri Sbivram .. __ .. 0 e y---
ness MvIdIOrY Committee. 

(Lok Sabba adjourned till 11 A.M. on :J'riQay, the 201Ib November, 1964). 
S. L. 8HAKDHER. 
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LOB: SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, November 20, 1964/Kartika 29, 1886 (Saka) 

No. lIZl 

1. SUuTed Qa~ 

SUmred Questions Nos. 83-92 were orally answered. Replies to remain-
ing questions were laid on the Table. 

2. UDStaITed Qaest10Ds 

Replies to Unstarred Questions Nos. 177-257 were laid on the Table. 

3. CalUng AtteDUoD to matter of urpnt public Importance 

S'hri S. M. Banerjee called the attention of the Minister of External Mairs 
to the reported Naga hostiles describing the Rev. Michael Scott as the 
'Forei gn Observer' at the Peace talks and Mr. Scott's own statement that 
the cease fire in Nagaland is an 'International Cease fire Agreement' thereby 
drawing a distinction between the underground Nagas and the lindians as 
two different peoples and the reported activities of zeme Nagas to raise 
a liberation army. 

The Minister of. External Affairs made a statement in regard thereto. 

ft. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Notifications under sub-section (1) 
of section 28 of the Mines and Minerals (Regulation and Deve-
lopment) Act, 1957:-

- (1) The Minerals Conservation and Development (First Amenl5-
ment) Rules, 1964, published in Notification No. G.S.R. 444 
dated the 14th March, 1964. 

-The notification was previously laid on the Table on the 10th April, 1964 
and re-Iaid on the 7th September, 1964. The notification was again re-Iaid 
under Rule 234(2) of Ute Rules of Procedure. 

[P.T.O. 
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to. 

•• (il) S.O. No. 84:1 dated the 14th March, 1964 . 

••• (iii) G.S.R. No. 730 dated the 9th May, 1964, containing Corri-
gendum to Notification No. G.S.R. 1486 dated the 31st Octo-
ber, 1962. 

£ (iv) G.S.R. No. 1123 dated the 8th August, 1964. 

£ £ (v) G.S.R. No. 1144 dated the 15th August, 1964. 

£ £ (2) A copy of the Coal Bearing Areas (Acquisition and Develop-
ment) Second Am~ndment Rules, 1964, published in NotifI-
cation No. S.O. 3051 dated the 5th September, 1964, under 
sub-section (8) of section 27 of the Coal Bearing Areas 
(Acquilition and Development) Act, 1957. 

(3) A copy each of the following Orders under sub-section (6) of 
section 3 of the Essential Commodities Act, 1955:-

(i) The Cotton Textiles (Control) Third Amendment onier, 1964, 
published in Notification No. 5.0. 3667 -dated the 19th October, 
1964. 

(ii) The Cotton Textiles (CoJlltrol) Fifth Amendment Order, 1964, 
published in Notification No. S.O. 3733 dated the 23rd Octo-
b~r, 1964. 

(4) A copy each of the following Orders under section 43 of the Copy-
right Act, 1957:-

(i) The International Copyright (Fifth Amendment) Order, 1964, 
published in NotiftcaUon No. S.O. 3527 dated the 1st October, 
1964. 

(il) The International Copyright (Sixth Amendment) Order, 1964, 
publ.ished in Notil8cation No. S.O. 3794 dated the 28th 0cto-
ber, 1964. 

(5) A copy each of the following Notifications under sub-section (8) of 
section 3 of the !l9sential Commodities Act, 1955:-

(i) G.S.R. No. 1485 dated the 6th October, 1964. 
(ii) The SOuthern States (Regulation of Export" of Rice) Order, 1964, 

published in Notification No. G.S.R. 1487 dated the 8ttl Octo-
ber, 1964. 

(iii) G.S.R. No. IM7 dated the 234'd Ot'tober, 1964, rescinding the Rice 
(Uttar Pradesh) Price Control Order, 1963 published in Notifi-
cation No. G.S.R. 1817 dated the 4th October, 1964. ------------_._------

"The notification was previously laid on the Table on the 1st May, 1964 
and re-laid on the 7th September, 1964. The notification was again re-Iaid 
under Rule 2M(2) of the Rules of Procedure. 
···The notification was previously laid on the Table on the 5th June, 1964 
and re-Iaid on the 7th Sieptember, 1964. The notification was again re-Iaid 
under Rule 234(2) of the Rules ¢ Procedure. 

£ The notification was previously laid on the Table on the 11th September, 
1964 and was re-Iaid under Rule 234(2) of the Rules of Procedure. 
£ £ The notifications were previously laid on the Table on the 18th Septem-
ber, 1964 and were re-Iaid under Rule 234(2) of the Rules of Procedure. 
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(iv) The Southern States (Regulation of Export of Rice) Amendment 
Order, 1964, published in Notification No. G.S.R. 1548 dated 
the 24th October, 1964. 

(v) G.S.R. No. 1549 dated the 25th October, 1964, rescinding the 
Rice (Punjab) Price Control Order, 1963, published in Notift-
cation No. G.S.R. 1570 dated tbe 27th September, 1963. 

(vi) G.S.R. No. 1606 dated the 5th November, 1964. 
(vii) G.S.R. No. 1628 dated the 14th November, 1964, extending the 

Wheat Roller FlOUr Mills (Licensing and Control) Order, 1957, 
,to the Union Territory of Goa, Daman and Diu. 

(6) (i) A copy each of the following papers under sub-section (1) ot 
section 619A of the Companies Act, 1956:-

(a) Annual Report of the Orissa Road Transport Company Limited, 
Berhampur, tor the year 1962-63. 

(b) Directors' Report of the Orissa Road Transport Company 
Limited, Berhampur, for the year 1962-63, along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) A review by the Government on the working of the above 
Company. 

(7) A copy of 'Memorandum and Articles of Association of the Sam-
bhar Salts Limited, Jaipur'. 

5. Itepori of Public Aocounta Committee 

Shri R. R. Morarka presented the Twenty-eighth Report of the Public 
Accounts Committee on Audit Report (Civil) on RevenUe Receipts, 1964. 

6.Statement,lbyMiDbters 
(i.) The Minister of Defence-Production made a statement on the estab-

lishment of new Oa-dnance Factmies. 

(ii) The Minister of Parliamentarry Main made a statement regarding 
Government business for the week comm.encingthe 23rd November, 1004. 

7. Motion re: Th11ty-flrst Report of BuslDets Advisory Commlttee 

Shri Satya Narayan Sinha moved the following motion:-

"That this Houae agrees with the Thlrty-firlSt Report of the Business 
Advisory Cbmmittee presented to the Houae on the 18th Novem-
ber, 1964." 

The motion was adopted. 

8. Govenunent Blll-PUIed 

The Anti-Corrupti:on Laws (Amendment) Bitt, 1964 

Shri Jai Sukh La! Hathi replied to the debate on the motion for wnsidera_ 
tion of the Bill moved on the 17th November, 1964. 

[p.T.O. 
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The motion far consideration was adopted and cla.use-by-clause considera-
tion was taken up. I I 

Clauses 2 to 5 and 7 were adopted. 

Clause 6 was adopted, as amended. 

Clause I, the Ena.cting Fonnula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri Jai 
Sukh Lal Hathi. 

The following members took part in the debate:-

(1) Shri Mada1a Narayana Swamy 

(2) Shri Jai Sukh Lal Hathi 

The motion was adopted and the Bill, as amended, was passed. 

9. Government Bill-under coDpdderaUon 

The Food CorpoTation Bm, 1964. 

The motion fen- consideration of the Bill was moved by Shri C. Subrama-
niam. 

An amendment for reference of the Bill to a Select Committee was moved 
by Shri Yashpal Singh. 

An amendment for circulation of the BiLl for the purpose of eliciting opi-
nion thereon by the 20th February, 1965 was moved by Shri N. Dancleker. 

Shri N. Dandeker took part in the debaite. His speech was not concluded. 

10. Motion re: FUtieth Report of Com.mittee OIl Private Members' BIlls and 
Resolutions 

Shr'i Hem Raj moved the following motion:-

"That this House a.grees with the Fiftieth Report of the Commilttee on 
Private Members' Bills and Resolutions presented to the House 
on the 18th November, 1964." 

The motion was adopted. 

11. Private Memben' BllI&-lntroduced 

(1) The Constitution (Amendment) Bill, 1964 (Amendment of the Seventh 
Schedule), by Shri Balkrishna Wasnik. 

(2) The Hire-purchase Bill, 1964 .by Shri Yashpal Singh.. 

12. Private Member's BUl-Negatived 

The DeLhi Corneal .Grafting Bm, 1963 b1l Shri Naval Prabhakar 

Dr. Sushila Nayar took part in the debate on the motion for consideration 
of the Bill moved by Shri Naval Prabhakar on the 25th September, 1964. 

The motion :tor considera.tion was negatived. 
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13. Pl'lvut: Me~~r's B!~I-Under Consideration 

The ConstHution (Amendment) Bm, 1964 (Omission of article 370) by Shri 
P1 akaf;/l ViIr Shastri 

Sh;i PI akash Yil' S:L:3Ll'j moved that the adjourned debate on the motion 
for c:>nsi.-'eration of th~ Bm moved on the 11th September, 1964, be resume 1 

The motion was adopted. 

Th" following members took pan in the resumed debate:-

(1) Shri Abdul Ghani. Goni 
(2) Shri Man Sinh P. Patel 
(3) Shri N. C. Chatterjee 
(4) Sycd Nazir Hussain Samnani 

[Shri Shanka1'l'D.o Shantaram More moved that the time allotted 
for discussion of the Bill be further increased by one hour. 
The motion was .~dopted.] 

(5) Shri Narcndrasingh Mahida 
(6\ Shri Shankarrao Shantaram More 
(7) Shri Hukam Chand Ka.c!hwai 
(8) Shri S. M. Banerjee 
(9) Shri R. K. KhadiJkar 

(10) Shri Jagdev Singh Siddhanti 
( 11) Shri Tulshidas Jl8dha.v 
(12) Shri C. K. Bhattacharyya 
(13) Dr. M. S. Aney 
( 14) Dr. Sarojini Ma.hishi 

The discussion was not conclUlded. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 21st November, 1964). 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, NOvember 21, 1964/Kartika 30, 1886 (Saka) 

No. 3ZZ 

1. Starred Questions 

Starred Questions Nos. 106-110, 112, 115, 121 and 127 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question~ Nos. 258-265, 267-288 and 290-317 
were laid on the Table. 

3. Calling Attention to matter of urrent pubUc Importance 

Shri Arnar Nat.'l Vidyalankar called the attention of the Minister of 
Defence to the reported missing of nine army personnel in skirmishes with 
Pakistani troops on the border of Jammu and Kashmir. 

The Deputy Minister of Defence made a statement in regard thereto. 

4. Papers laid on die Table 

The following papers were laid on the Table:-

(1) A copy of the Aircraft Companies Amalgamation Order, 19M, 
published in Notification No. S.D. 3455 dated the 28th Septem-
ber, 1964, under sub-section (5) of section 396 of the Com-
panies Act, 1956. 

(2) A copy of the Delhi Development (Master Plan and Zonal Deve-
lopment Plan) Amendment Rules, 1964, published in Notifi-
cation No. G.S.R. 1417 dated the 26th September, 1964, under 
section 58 of the Delhi Development Act, 1957. 

(3) A copy each of the following Notifications under section 159 of 
the Customs Act, 1962: 

(i) G.S.R. No. 1358 dated the 26th September, 1964. 
(ii) G.S.R. No. 1361 dated the 26th September, 1964. 

(iii) G.S.R. No. 1421 dated the 3rd October, 1964. 
(iv) G.S.R. No. 1422 dated the 3rd October, 1964. 
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(v) G.S.R. No. 1423 dated the 3rd O~tober, 1964. 
(vi) G.S.R No. 1424 dated the 3Td October, 1964. 
(vii) G.S.R No. 1442 dated tile 1st October, 1964. 

(4) A copy of Notification No.G.S.B. 1359 dated the 26th Septem-
ber, 1964, making certain further amendment to the Customs 
and Central Excise Duties Export Drawback (General) Rules, 
1960, under section 159 Off the Customs Act, 1962 and section 
33 of the Central Excises and Salt Act, 1944. 

(5) A copy of Notification No. G.S.R. 1380 dated the 26th Septem-
ber, 1964, containing: Corrigendum to G.S.R. No. 1017 dated 
the 18th July, 1964, under section 159 of the Customs Act, 1962 
and section as of the Central Excises and Salt Act, 1944. 

(6) A copy of the Emergency Risks (Goods) Insw:ance (Third Amend-
ment) Scheme, 1964, published in Notification No. S.O. 3433 
dated tme 26th September, 1964, under sUb-section (6) of sec-
tion 5 of the Emergency Risks (Goods) Insurance Act, 1962. 

(7) A copy of the Emergency Risks (Factories) Insurance (Third 
Amendment) Scheme, 1964, published in Notification No. S.O. 
3464 dated the 26th September, 1964, under sub-section (7) of. 
section 3 of the Emergency Risks (Factories) In,urance Act, 
1962. 

(8) A copy of the Life Insuranc~ Corparation (Amendment) Rules, 
1964, published. in Notification No. G.S.R. 1568 dated the 3lat 
October, 1964, under sub-s~tion (3) of section 48 of the Life 
Insurance Corporation Act, 1968 . 

•. Mesaa~e frOID Ba,Jya Sabba 
Secretary reported a message from Rajya Sabha that at its sitting held 

on toile 17th November, 1964, Rajya Sabha passed the Reiistration or Birtba 
and Deaths Bill, 1964. 

6. Bill pal8ed by Rajya Sabba-Lald on the Table 
Secretary laid on the Table a copy of the Registration of Births and 

Deaths Bill, 1964. as passed by Rajya Sabha. 

7. Announcement bJ Speaker 
The Speaker made an announcement regarding the procedure recom-

mended by the Business Advisory Committee fOI1adjournment of the House 
on the demise of a sitting Member and 'for making Obituary references on 
the demise of sittin.g or ex-Members, in future. 

The ,proceciw-e was agreed to by the House. 

a. Motion tor Election to Oommittee 

Shri Mehr Chand Khanna moved the following motion:-
"That in pursuance of sub-section (1) (d) of section 4 of the Rajghat 

Samadohi Act, 1951, the members of Lok Sabha do proceed to 
elect, in such manner as the Speaker may direct, one member 
from amongst them5elves to s!!rve as a member of the Rajghat 
Samadh'i Committee vice Her Highness Maharani Vijaya Raje 
Scindia of Gwalior resigned from the membership of the Raj-
ghat Samadhi Committee." 

The motion was adopted. 
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9. GOVerDIIIeIM BUl-1lD4er CODSlderaUoll 

The Food Corporatiom Bm, 19M 

Discussion on the motion tor oonsidemtion of the Bill and the amend-
ments fetr reterencJe ot the Bill ,to a Select Committee and !or circulation 
ot the Bill for the purpose of eliciting opin':ilon thereon, moved on the 20th 
November, 1964, continued. 

., .. 

The tollC1Wing members took part in the debate:-
(1) Shri N. Dandeker 
(2) 8hri Ajit Prasad Jain 
(3) Shri M. K. Kumuan 
(4) Shrimati Sangam Laxmi Bai 
(5) Shri Bibhuti Mishra 
(6) Shri Kashi Rlam Gupta 
(7) Shri R. K. Khadillcar 
(8) Shri A. Sh8.ll'k.er Alva 
(9) 8hri Yudhvir Singh Chaudhary 

(10) Shri Purushottamdaa R Patel 
(11) Shri P. G. Karuthiruman 
(12) Shri R. Umanath : 
( 13) Shri C. K. Bhatta.charyya 
(14) 8hri Peter AJvaree I 
(15) Shri Deorao S. PaUl 
(16) Shri Era SedUyan 
(17) Dr. M. S. Aney : 
(18) Dr. Sarojini Mahiahi 
(19) Shri M. Muhammed Ismail 

Slhri C. Suibramaniam replied to the debate. 

On the amendmenll for circulation ot the Bill tor ·the pw'POIe of el.ktting 
opinion thereon by the 20th February, 1965 moved by Sbri N. Dandeker, 
the House divided, Ayes 11; Noes 88. The amendment was &ICCOJ"din.I1y 
negati~. 1 

The amendment tor reference cd the Bill to a SeleClt Committee moved 
by Shri Yashpal Singh was 80180 negatived. 

The motion for oonsider8ltion was adopted and clau.ae-.by-clauae con-
sideration was taken up. I : 

Clauaes 2 to 5, 7 to 10 a.nod 12 were adopted. 

Clauses 6 I8nd 11 were adopted., as amended. 

Consideration of Clause 13 was taken up but not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 23rd November, 1964). 
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LOK SABRA 

BULL&'l'IN-PART 1 
:{BIIlef ~ReooIXt~f'~] 

Monda1l, N,",em.ber 23, 1964/ AQ'l'Gha1l4ft4 2, 1888 (SalCA) 

, ·No.,111 

1. Sta.necJ QUestJoDli 

Starred Questions Nos, 136-144 were orally answe!'l~d. Replies to remain-
ing Questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 31S-372 were laid on the Table. 

3. CalliDg AtteaUon &0 matkr of· vcatpabHobhPortaaoe 
Shri Prakash Vir Shastri called the attention of the M"mister of Home 

Main to .the recent statement, of the leaders of Plebi8~ite Front in Jammu 
and Kashmir giving out threats of agitation aa.instthe Government of India. 

The Minister of State for Home Affairs made a statement in regard thereto. 

4. Papers laid oa the Table 

The following papers were laid on the Table:-
The following statements showing the action taken' by the Govern-

ment on various assurances, promises and undertakin,s given 
by Ministers during the various sessions shown against each:-

(i) Supplementary State- Ninth Session, 1964 
ment No. I (Third Lok Sa.bha) 

(ii) SUIPpiemen tary State· Eighth SessiDn, 1964 
ment No. III ('l'hird Lok Sabha) 

(iii) Supplementary State- Seventh Session, 1964 
ment No. VI (Third Lok sabha) 

(iv) Supplementary State- Sixth Session, 1963 
ment No. IX (nurd Lok. Sabha) 

(v) Supp:ementary State- F~ Session, 1163 
ment No. XI (Third Lok Sabha) 

(vi) Supplementary State- Fourth Ses&ion, 1963 
ment No. XIV (Third Lok Sabha) 

[P.T.O. 
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(viii Supplementary State-
ment No. XXI 

First Ses&i.on, 1962 
(Third Lok Sabha) 

(viii) Supplementary State-
ment No. XIX 

Twelfth Session, 1960 
(Second Lok Sabha, 

5. Opinions on Bill 

Shrimati T. Lakshmi Kanthamma laid on the Table Paper No. V to the 
Bill furtJher to amend the Indian Penal Code and the Code of Criminal Pro-
cedure, 1898, which was circulated for the purpose of eliciting opinion 
thereon by the direction 01 the House on the 13th September, 1963. 

6. Statement under direction 115 

Shri Hukam Chand Kachwai laid on the Table a statement regarding the 
Report of Inquiry by the District Magistrate, Ambala, into allegations of mal-
treatment accorded to him in the Ambala Centra] Jail and Government's 
statement thereon, laid on the Table on the 15th April, 1964. 

The Minister of State for Home Affairs laid on the Table a statement in 
reply thereto. 

7. Motion re: International Situation 

Sardar Swaran Singh moved the following motion:-

"That the present international situation and the policy of the Gov-
ernment of India in relation thereto be taken into consideration." 

Seven substitute motions were moved by Sarva,hri Yashpal Singh, Bibhuti 
Mishra, Prakash Vir Shastri, Ramchandra Vithal Bade, V. B. Gandhi. 
M. P. Shinkre and Kishen Pattnayak. 

The following members took part in the debate:-
(1) Shri M. R. Masani 
(2) Shri K. Hanumanthaiya 
(3) Dr. M. S. Aney 
(4) Shri Bhagwat Jha Azad 
(5) Shri Nath Pai 
(6) Shri Harish Chandra Mathur 
(7) Shri Frank Antlhony 
(8) Dr. Ram Manohar Lohia 
(9) Shri Vidya Charan Shukla 

(10) Shri R. G. Dubey 
(11) Shri Brajeshwar Prasad 
(12) Shri M. P. Shinkre (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 24th November, 1964). 
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LOJ[ SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, November 24, 1964/ Agrahayana 3, 1886 (Saka) 

No. 324 

1. Starred Questioas 

Starred Questions Nos. 163-169 and 181 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstarrecl Questloas 

Replies to Unstarred Questions Nos. 373-427 and 429-449 were laid on 
the Table. 

3. Calliag Attention to matter of arrent pabUc importance 
Shri S. M. Banerjee called the attention of the Minister of Defence to the 

reported movement of 1700 Naga hostiles towards East Pakistan and forcible 
collection of money by them from the villagers. 

The Deputy Minister of Defence made a statement in regard thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Oil and Natural Gas Commission (Fifth Amend-
ment) Rules, 1964, published in Notification No. G.S.R. 1594 
dated the 7th November, 1964, under sub-section (3) of section 
31 of the Oil and Natural Gas Commission Act, 1959. 

(2) A copy of Report (Parts I and II) of the Commissioner for Sche-
duled Castes and Scheduled Tribes for the year 1962-63, under 
article 338(2) of the Constitution. 

5. Message from RajYa Sabba 

Secretary reported a message from Rajya Sabha that at its sitting held on 
the 18th November, 1964, Rajya Sabha passed the Seeds Bill, 1964. 

6. Bill passed by RaJya Sabba-Iald on the Table 

Secretary laid on the Table a copy 0} the Seeds Bill, 1964, as passed by 
Rajya Sabha. J 

[P.T.O. 
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7. Statement re: Supplementary Demands lor Grants (Kerala) lor 1964-65 

Shri Rameshwar Sahu presented a statement showing Supplementary 
Demands for Grants in respect of the State of Kerala for 1964-65. 

8. Motion re: IDteraational SltuaU .. 

Discussion on the following motion moved by Sardar Swaran Singh on 
the 23rd November, 1964:-

"That the present international situation and the policy of the Gov-
ernment of India in relation thereto be taken into considera-
tion". 

and the substitute motions moved by Sarvashri Yashpal Singh, Bibhuti 
Mishra, Prakash Vir Shastri, Ramchandra Vithal Bade, V. B. Gandhi, 
M. P. Shinkre and Kishen Pattnayak continued. 

The following members took part in the debate:-
(1) Shri M. P. Shinkre 
(2) Shri R. K. Khadilkar 
(3) Shri J. B. Kripalani 
(4) Shri Ansar Harvani 
(5) Shri M. K. Kumaran 
(6) Shri Kashi Nath Pandey 
(7) Shri U. M. Trivedi 
(8) Shri V. B. Gandhi 
(9) Shri Krishnan Manoharan 

(10) Shri Bakilr Ali Mirza 
(11 ) H. H. Maharaja SAri Karni Singhji of Bikaner 
(12) Shri V. K. Kri9hna Menon 
(13) Shri Kolla Venkaiah 
(14) Shri Lal Bahadur Shastri. 

The discussion was not concluded. 

CLok Sabha adjourned till 11 A.M. on Wednesday, the 2!ith November, 
1964). 
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LOK SABRA 

BULLETIN-PART I 

rBrief Record of Proceedingsl 

Wednesday, November 25, 1964/Agrahayana 4. 1886 (Saka) 

No. 325 

1. Starred Questions 
Starred Questions Nos. 1'116-192 were orally answered. Replies to remain-

ing questions were laid on the Table. 

2. Ulllltarred Questions 
Replies to Unstarred Questions Nos. 450--488 and 491--496 were laid cn 

the Table. . 

3. Calliiii' attention to Matters or urgent public importance 

0) Shri Harish Chandra Mathur called the attention of the Minister of 
Petroleum and Chemicals to the recent explosion in Sindri Fertilizers Factory 
resulting in stoppage of production. 

The Minister of State for Petroleum and Chemicals made a statement in 
regard thereto. 

• (ii) Dr. Sarojini Mahishi called the attention of the Minister of Home 
Affairs to the reported speech of Shri G. V. Ketkar at Poona regarding the 
plan of Nathuram Godse to assassinate Mahatma Gandhi 

The Minister of Home Affairs made a statement in regard thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Compulsory Deposit (Income-tax Payers) Fourth 

Amendment Scheme, 1964, published in Noti.ftcation No. G.S.R. 
1486, dated the 8th October, 1964, under section 16 of the Com-
pulsory Deposit Scheme Act, 1963. 

(2) (i) A copy of tbe Annual Report of the Pyrites and Chemicals 
Development Company Limited, New Delhi, for the year 
1963.64: along with the Audited Accounts and tile comments 
of the Comptroller and Auditor General thereon, under sub-
section (1) of section OlgA of the Companies Act, 1918. 

(ii) A copy of the Review by the Government on the working of 
the above Company. 

·Was taken up at 5 P.M. 
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5. Report of Committee on Private Membel'll' Bills &lid BeIIolutloas 

Shri S. V. JVi,shnamoorthy Rao presented the Fifty-first Report of the 
Committee on Private Members' Bills and Resolutions. 

6. Mottoa re: IDteraatiollal Situation 

Discussion on the following motion moved by Sardar Swaran Singih on the 
23rd November, 1964:-

"That the present international situation and the policy of the Govern-
ment of India in relation thereto ~ taken into consideration" 

and the substitute motions moved by Sarvashri Yashpal Singh, Bibhuti 
Mishra, Prakash Vir Shastri, Ramchandra Vithal Bade, V. B. Gandhi, 
M. P. Shinkre and Kishen Pattnayak continued. 

Shri Bibhuti Mishra took part in the debate. 

Sardar Swaran Singh replied to the debate. 

Substitute motions moved by Sarvashri Yashpal Singh, M. P. Shinkre and 
Kishen Pattnayak were negatived. 

On the substitute motion moved by Shri Prakash Vir Shastri, the House 
divided, Ayes 11; Noes 119. The substitute motion was accordingly nega-
tived. 

On the substitute motion moved by Shri Ramchandra Vithal Bade, the 
House divided, Ayes 12; Noes 118. The substitute motion was accordingly 
negatived. 

The substitute motion moved by Shri V. B. Gandthi was adopted as 
follows:-

"This House, having considered the present international situation and 
the policy of the Government of India in relation thereto, 
approves of the policy of the Government of India." 

Substitute motion moved by Shri Bibhuti Mishra was barred. 

7. Govemmeat BHI-P&SI!led 

The Food Corporations Bill, 1964. 
Clause-by-clause consideration of the Bill continued. 

Clauses 13 to 18 and 20 to 27 were adopted. 

Clause 19 was adopted, as amended. 
On an amendment to Clause 28 moved by Shri Bibhuti Mishra, the House 

divided, Ayes 16; Noes 75. The amendment was accordingly negatived. 

Clauses 28 to 45 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri 
C. Sub~. . 

The following membelll too~ ,nrt in the debate:-
(1) Shri N. G. Ranga 
(2) Shri Deorao S. Patil 
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(3) Shri Ananda Nambiar 
(4) Shri Kamal Nath Tiwari. 
(5) Shri Ramchandra Vlthal Bade 
(6) Shri Shankarrao Shantaram More 
(7) Shri SivaIDurthi Swami 
(8) Shri Bibhuti Mishra 
(9) Shri Yashpal Singh 

(10) Shri sneo Narain 
(11) Shri S. M. Banerjee 
(2) Shri Prakash Vir Shastri 
(3) Shri C. Subramaniam 

The motion was adopted and the Bill, as amended, was passed. 

8. Government BiIl-uuer consideration 

The Prevention of Food Adulteration (Amendment) Bm, 1963, a.s T~ted 
bly Joint Committee 

The motion for consideration of the Bill, as reported by the Joint Com-
mittee, was moved by Shri P. S. Naskar. 

The following members took part in the debate:-
(1) Dr. C. B. Singh 
(2) Shri Narendrasingh Mahida 
(3) Shri Shankarrao Shantaram More 
(4) Shrimati Renuka Ray 
(5) Swami Rameshwaranand 
(6) Shri Prabhu Dayal Himatsingka (Speech unfiniBhed). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 28th November, 1964)· 
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I,OK SABIIA 

BULLETI!'l"- PART 1 

[Brir-f Record of Proreedingsl 

Tltll,rsdCl'!/. November :.!ti, 1964/Apraha).f(Jna 5, 1886 (Sak.a) 

No, 326 
1, Starred QuesUODS 

Starred Questions Nos. 205-211 were orally answered. Replies to re-
maining questions were laid on the Table. 

:! UDStarred Questions 

Replies to Unstarred Questions Nos. 498-629 and 1531-6152 were laid on 
.he Table, 

:1. Calling attt'ntioll to mat'er of u;'g~l1t public importance 

~':lI'i H .. ri ,h Chandra MathLI!, called the attention of the Minister of Civil 
:\ viatioll (0 the ctislo~.'ation of Indian Airlines services. 

The Minister of Civil Aviation made a statement in regard thereto. 

4. Papen laid. oa the Table 

The following papers were laid on the Table:-

(1) A copy each of the letters exchanged between the Government of 
India and the Government of West Germany on the 15th Octo-
ber, 1964 regarding protection of German capital invested in 
Indian industries. 

(2) A copy of Notification No. F.4(33)162-Finance(E) published in 
Delhi Gazette dated the 17th September, 1964 under sub-sec-
tion (4) of section 26 of the Bengal Finance (Sales Tax) Act, 
1941, as in force in the Union Territory of De1hi. 

(3) A copy each of the fonowin" Notifications makin, certain further 
amendments to the Customs nnd Central Excise Duties Export 
Drawback (General) Rules, 1960, under section 1159 of the Cus-
toms Act, 1962 and section 38 of the CentralExci!leS and Salt 
Act, 1944:-

(i) G.S.R. 1425 dated the 3rd October, 1964. 
(li) G.S.R. 1467 dated the lOth October, 19M. 
(iii) G.8.R. 1468 dated the 10th October, ·19M. 
(iv) G.S.R. 152.4 dated the 24th October, 1964. 
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(v) G.S.R. 1525 dated the 24th Oetober, 19M. 
(vi) G.S.R. 1528 dated the 24th October, 1984. 
(vii) G.S.R. 1573 dated the 31st uctober, 1964:. 

(viii) G.S.R. 1574 dated the 31st October, 19M. 
(ix) G.S.R. 1575 dated the 31st October, 19M. 

(4) A copy of Notification No. G.S.R. 1469 dated the 10th October, 
1964, containing Corrigendum to Notification No. G.S.B. 1113 
dated the 8th August, 1964, under section 159 of the Customs 
Act, 1962 and section 38 of the Central Excises and Salt Act, 
1944. 

(5) A copy each of the following Notifications under section 159 of 
the Customs Act, 1982:-

(i) G.S.R. 1465 dated the 10th October, 1964. 
Oi) G.S.R. 1466 dated t>!1e 10th O;'tobf!r, 1964, 
(iii) G.S.R. 1470 dated the 10th Ol:tober, 1964. 
(iv) G.S.R. 1491 dated the 17th October. 1964. 
(v) G.S.R. 1492 dated the 17th October. 1964. 
(vi) G.S.R. 1493 dated the 17th October, 1964. 
(vii) G.S.R. 1527 dated the 241h October, 1964. 
(viii) G.S.R. 1528 dated the '!4th October, 1964, publishing the 

Manufacture in Customs Bond (General) Amendment Rules, 
1964. 

(ix) G.S.R. 1529 dated the 24th October. 1964. 
(x) G.S.R. 1530 dated t!le 24th October, 1964. 
(xi) G.S.R. 1570 dated the 31st October, 1964. 
(xii) G.S.R. 1571 dated the 31st Odober, 1964. 
(xiii) G.S.R. 1572 dated the 31st October. 1964. 

(6) A copy of the Expenditure-lax (Second Amendment) Rules, 1964, 
published in Notification No. G.S.R. 1471 dated the 10th Octo-
ber, 1964, under sub-section (3) of section 41 of the Expenditure 
Tax Act, 1967. 

(7) A copy of the Gift-tax (Second Amendment) Rules, 1964, pub-
lished in Notification No. G. S. R. 1472 dated the 10th October, 
1964, under sub-section (4) of section 46 of the Gift Tax Act, 
1918. 

(8) A copy of the Wealth-tax (Aml'ndment) Rules, 1964. published 
in Notification No. G.S.R. 1473 dated t,he 10th October, 1964, 
under lUob-section (4) of section 46 of :the Wealth Tax Act, 1957. 

(9) A copy of the Income-tax (lhurth Amendment) Rules, 1964, pub-
lished in Notification No. S.O. 3660 dated the 13th October. 
1964, under se<'tion 296 of the Income-tax Act, 1961. 

(10) A copy of the Central Sales Tax (Registration and Turnover) 
Amendment Rules, 1964, published in Notification No. G.S.R. 
1584 dated the 28th October, 1964. under sub-section (2) of 
section 13 of the Central Sales Tax Act. ]956. 
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5. Presentation of Petition 

Shri Madhavrao Laxmanrao Jadh.1V pn.senled a petition signed by Shrl 
Sonubhau Dagadu Baswant and others regarding classification of Agri-com-
munity as a backward community. 

(J. Statements by Ministers 

(i) The Minister of Defence laid an the Table II statement on his recent 
visit to the United Kingdom. 

(ii) The Deputy Minister of Food and Agriculture made a statement 
"egarding the food situation in Kerall1. 

7. Government Bill-Passed 

The Preventicnr of Pood Adu.ltera.tion (Amendment) Bit!., 1963. IU reported 
by Joint Committee. 

Discussion on the motion ·for consideration of the Bill, as reported by the 
Joint Committee. moved on the 25bh November. 1964. continued. 

The following members took part in the debate:~ 

(1) Shri Prabhu Dayal Himatsingka 

(2) Shri Mohan Swarup 

(3) Shri Harish Chandra Mathur 

(4) Shri Kashi Ram Gupta 

(5) Shri N. C. Chatterjee 

(6) Shri A. Shanker Alva 

(7) Shrimati Savitri Nigam 

(8) Shri P. Muthiah 

(9) Shri Sheo Narain 

(10) Dr. M. S. Aney 

(11 ) Shri P. C. Borooah 

Dr. SU',hila Nayar replied to the debate. 

The motion for consideration was adopted and elause-by-clause consi-
deration was taken up. 

Clauses 2 to 8, 10 and 12 to 14 were adopted. 

Clauses 9 and 11 were adopted, as amended. 

On an amendment to Clause 1 moved by Shri Ramchandra Vithal Bade. 
the Hou.ic divided, Ayes 9; Noes 50. Tohe amendment was accordingly nega-
tived. 

Clause I, thc Enacting Formula and the Long Title were adopted. 

The motion that the Bill, as amended, be passed was moved by Dr. Sushila 
Nayar. 

[P.T,O. 

IG10 



The following members took part in the debate:-

(1 J Shri Narendrasingh Mahidu 
(2) Dr. Sushila Nayar 

The motion was adopted and the Bill, as amended, was passed. 

8. Government BlU-uDder consideration 

The Representation of the PeopLe (Second Amendment) Bm, 1964. 

The motion for consideration of the Bill was moved by Shri Jaganath 
~o. ' 

Sardar Kapur Singh took part in the debate. 

The" discussion was not concluded. 

1:1. Calling. aUention to matter of ur,ent public importance 

Shri S. M. Banerjee called the attention of the Minister of Labour and 
Employm2"nt to the ,·eported. strik£' by th(' workers of the Mormugao Port. 

Before the Minister of Labour and Employment eQuid complete his state-
ment, the House was adjourned for want of quorum. 

(Lok Sabha adjourned till 11 A.M. on Friday. the 27th November, 1964). 
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LOK SABRA 

BULLETIN-PART 1 
[Brief Record of Proceedings, 

Friday, NO'Vember 27, 1964/Agrahayana 6, 1886 (Saka). 

No. 327 
1. Oath or Aftlrmation 

Shrunuti Vijaya Lak!.hmi Pandit made and subscribed the oath in Hindi 
and took h(:r seat in tOe House. 

2. Starred Questions 

Starred Questions Nos. 225-233 and 235-236 were orally answered. Replies 
to remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 55~24 and 626--633 were laid on 
the Table. 

4. Calling attention to matters of urrent public importance 

0) Shl'i Hukam Chand Kachwai called the attention of the Minister of 
Food and Agriculture to the decision taken at the Conference of Chief 
Ministers regarding abolition of food zones and introduction of statutory 
rationing in the big cities. 

The Minister of Food and Agriculture made a statement in regard thereto. 

-(ii) Shri S. M. Banerjee called the attention of the Minister of Labour 
and Employment to the lock out in New Jemehari Khas colliery without 
notice involving unemployment to nearly one thousand workers. 

The Minister of Labour and Employment made a statement in regard 
thereto. 

"(iii) The Minister of Labour and Employment laid on the Table a state-
ment in regard to the Calling Attention Notice by Shri S. M. Banerjee on the 
reported strike by the workers of the Mormugao Porl. . 

5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Report of Indian Productivity Team on Techniques 

of International Trade in Welrt Germany, U.S.A. and Japan. 

·Was taken up at 5.15 P.M. 

• • Laid at 5.25 P.M. 

1032 

[P.T.O. 



(2) A copy of the Report of Indian Productivity Team on Materials 
Handling in West GermanY, Britain and U.S.A. 

(3) A copy of Brief Report on the activiti~s of the Central Silk Board 
for the year 1963-64. 

6. Message from Rajya Sabha 

Secre~ary reported a message from Rajya Sabha that at its sitting held on 
the 25th November, 1964, Rajya Sabha passed a motion referring the Bannras 
Hindu University (Amendment) Bill. 1964, to a Joint Committee of the 
Hou,es consisting of 45 members, 15 from Rajya Sabha. namely:-' 

(1) Shri Jairamdas Daulatram 
(2) Shri P. K. Kumaran 
(3) Prof. Mukut Behari La! 
(4) Shri Tarkeshwar Pan de 
(5) Dr. B. N. Prasad 
(6) Dr. Nihar Ranjan Ray 
(7) Shri N. Narotham Reddy 
(8) Shri M. Ruthnaswamy 
(9) Shri P. N. Sapru 

(10) Shrimati Sharda Bhargava 
(1) Shri R. P. N. Sinha 
(12) Shri Dattopant Thengari 
(13) Shri S. K. Vaishampayen 
(14) Prof. A. R. Wadia 
(15) Shri M. C. Chagla. 

and 30 members from Lok Sabha and recommended that Lok Sabha do join 
in the said Joint Committee and communicate to that House the names of 
members to be appointed by Lok Sabha to the said Joint Committee. 

7. Statement re: Government Business 

The Minister of Parliamentary Affairs made II statement regarding Gov-
ernment business for the week commencing the 30th November, 1964. 

8. Government Bl11&-PasIed 

(i) The Representation Of the People (Second Amendment) Bill, 1964. 

Discus lion on the motion for consideration of the Bill. moved on the 26th 
November. 1964, continued. 

The following members took part in the debate:-
( 1) Shri Ramchandra Vithal Bade 
(2) Shri Yashpal Singh 
(3) Shri S. M. Banerjee 

Shri Jaganath Rao replied to the debate. 

'l\,e motion for consideration was adopted and clause-by-clause considera-
tion was taken UP. 

Clause 2 was adopted. 
Clause I, the Enacting Formula and the Long Title' were also adopted. 

The motion that the Bill be passed was moved by Shri Jaganath Rao. 

The motion was adopted and the Bill wall pass~d. 

1033 



(ii) The Warehousing ,Corporations (Supplementary) Bill, 1964 

The motion for consideration of the Bill was moved by Shri D. R. Chavan. 

The following members took part in tdle debate:-

(1) Shri N. G. Ranga 
(2) Shri Yashpal Singh 
(3) Shri Ramchandra Vithal Bade 
(4) Shri Sivamurthi Swami 
(5) Shri K. L. More 
(6) Shrimati Renu Chakravartty 
(7) Shri Kamal Nath Tiwari 
(8) Dr. M. S. Aney 
(9) Shri R. G. Dubey 

Shri D. R. Chavan replied to the debate. 

Tohe motion for consideration was adopted and c1ause-by-clause considera-
tion was taken up. 

Clause 2 and the Schedule were adopted. 
Clause I, the Enacting Formula, the Preamble and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri D. R. Chavan. 
The motion wa, adopted and the Bill was passed. 

(iii) The Provisional Collection 01 Taxes (Amendment) Bill, 1964 
The motion for consideration of the Bill was moved by Shri Rameshwar 

Sa..'1u. 

The motion for consideration was adopted and clause-by-clause considera-
tion was taken up. 

Clause 2 was adopted. 
Clause I, the Enacting Formula and the Long Title were also ad·opted. 
The motion that the Bill be passed was moved by Shri Rameshwar Sahl, 
The motion was adop:ed and the Bill was passed. 

9. Supplementary Demands lor Grants (General) for 1964·65 

Discussion on the Supplementary Demand~ for Grants in respect of tile 
Budget (General) for 1964-65 commenced. 

Six cut motions were moved. 
Sixteen cut motions were ruled out of order. 
The di3cussioll was not concluded. 

10. Motion re: Fifty-8nt Report of Committee on Private Members' dills aDd 
Resolutions 

Shri Hem Raj moved the following motion:-
"That this House agrees with the Fifty-first Report of the Committee 

on Private Members' Bills and Resolution> presented to the 
House on the 25th November, 1964." 

The motion was adopted. 
[P.T.D. 
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11. Private Member's Resolution-Ne,atiVed 

Discussion on the following Resolution moved by Shri Parshottamdas 
Haribhai Bheel on the 3rd October, 1964 continued:-

"This House is of opinion that an Independent Non-Political StatutorY 
Board be appointed for the control of the distribUtion of licen'-
ces, permits and quotas in the country." ' 

Shri T. N. Singh took part in the debate. 

Shri Parshottamdas Haribhai Bheel replied to the debate. 

On the Resolution, the House divided, Ayes 17; Noes 78. The Resolution 
was accordingly negatived. 

12. Private Member's ResolutioD-Debat~ Adjourned 

Shri T. H. Sonavane moved the following Resolu.tion:-

"This House is of opinion that a Committee consisting of Members' of 
Parliament be appointed to chalk out a scheme for. complete 
national integration and with tha.t end in view recommend to 
Government to take necessary steps, particularly in regard to 
the merger of the Union Territories of Goa and Nagar Haveli in 
Maharashtra, Pondicherry in Madras and Daman and Diu in 
Gujarat, before the next General Elections." 

Shri Jai Sukh Lal Hathi moved that the debate on the Resolution be 
adjourned. After some discussion, the motion was adopted Rnd the debate 
was accordingly adjourned. 

13. Private Member's Resolution-under consideration 

Shri Hukam Chand Kaohwai moved the following Resolution:-

"This House is of opinion that Government of India should manu-
facture nuclear weapons." 

The following members took part in the debate:-

( 1) Shri R. K. Kbadilkar 
(2) Shri Prakash Vir Shastri 
(3) Shri Ananda Nambiar 
(4) Shri Kamal Nath Tiwari 
(5) Sardar Kapur Singh 
(6) Shri Yashpal Singh 
(7) Shri C. K. Bhattacharyya 
(8) Shri H. N. Mukerjee 
(9) Sh!'i Ramooandra Vithal Bade 

(10) Shri Lal Bahadur Shastri. 

The discussion was not concluded. 
(Lok Sabha adj'ourned till 11 A.M. on Monday, the 30th November, 1964). 
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LOK SA.BHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monda1l, November 30, 1964/Agraha1lana 9, 1886 (Saka) 

No. 3%8 
1. Starred QUestiODS 

Starred Questions Nos. 252-259 were orally answered. Replies to re-
maining questions were laid on the Table'. 

2. UDlltarred Questions 

Replies to Unstarred Questions Nos. 634-708 were laid on the Table. 

3. Ca.Il.ID&" Attention to Matters 01 U~ent PubUc Importance 

(i) Shri Ananda Nambiar called the attention of the Minister of Home 
Mairs to the reported police excesses in Cal'icut, Cannanore and other parts 
of Kerala in suppressing demonstrators including arrests of 1169 persons. 

The Minister of State for Home Affairs made a statement in regard 
thereto. I 

• (ii) Shrimati Renuka Devi Barkataki called the attention of the 
Minister of Home Affairs to the reported efforts of Rani Guidallo and 
!her followers to recruit and train a so-called 'Liberation Army' and set up 
operational bases in the North eachar Hills. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 

4. Papers Iald on the Table 

The following ,papers were laid on the Table:-

A copy each of the following Reports under sub-section (1) of sec-
tion 6l9A of the Companies Act, 1956:-

('i) Annual Report of the Indian Rare Earths Limited, Bombay, for 
the year 1963-64, along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(ii) Annual Report of the Travancore Minerals Limited, Qullon, for 
the year 1963-64 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

5. M-.- from Rajya Babha 

Secretary reported the following messages from Rajya Sa·bha:-
(i) That at its sitting held on the 25th November, 1964, Rajya Sabha 

passed the RepeaUng and Amending Bill, 1964. 
(ii) That at its sitting held on the 26th November, 1964, Rajya Sablha 

passed the Indian Trade Unions (Amendment) Bill, 1964. 

·Was taken up at 5 P.M. I 

[P.T.O. 
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6. BIDs paaed by Rajy. Sabha-lald on the Table 

Secretary laid on the Table cO'pies ()f the foU()wing Bills, as passed by 
Rajya Sabha:-

(1) The Repealing and Amending Bill, 1964. 
(2) The Indian Trade Unions (Amendment) Bill, 1964. 

7. SupplementaryDemanc1s for Grants (General) for 1964-65 

Discussion on the Supplementary Demands for Grants in respect of the 
Budget (General) for 1964-65 concluded. 

The cut motions. moved on the 27th November, 1964, were negatived. 
The following Demands were voted in full:-

Number 
of 

DCIT\Ilnd . 
Name of Demand) 

1. EXPENDITURE MET FROM REVENUE: • 

(Ministry oj Education) 

9 Education 

(Ministry nj Food and AgriclIlture) 

41 Other ~nue Expenditure of the:Ministry of Food and 
Agriculture . 

(Ministry of Law), 

7(, Olher Revenue Expenditure of the Ministry oi Law 

(Ministry of Rehabilitation) 

90 Ministry of Works. Housing and Rehabilitation 

(D~'Partmenl of Atomic EltSrgy) 

'IS l)l:parunent of Atomic Energy 

96 Atumic Energy Research 

(LokSabha) 
JO& Lok Sahha 

(&jya Sabha) 

I 10 Rajya Sabha ~ . 

Amount of 
Supplementary 

Demand 

Rs. 

.2,00,00,000 

25,000 

10,00,000 

II. EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES: 

(MittiJtry of Food and Agriculture) 
I 12:> 'l~ha;~ of Foodgrain~ 

(Mi,,;stry of SteBl and Mj,,~s) 

T?,fi Capital Outlay of tile Ministry of Steel, Mines rnd Heavy 
Eng~ering 
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8. OovernmeDt BlB-un4er OODSIderatlOD 

The Payment at Wages (Amendment) Bill, 1964. 

The motion for consideration of the Bill was moved by Shri D. Sanjivanra. 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Ananda Nambiar 
(3) Shri Harish Chandra Heda 
(4) Shri Hukam Chand Kachwai 
( 5) Shri Tulshidas J adhav 
(6) Shri A. P. Sharma 
(7) Shri Balkrishna Wasnik 

Shri D. Sanjivayya commenced his speech in reply to the debate. His 
speech was not concluded. 

9. Report of Business AdvilJOry Committee 

Shri Slhivram Rango Hane presented the Thirty-second Report of the 
Business Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 1st. December, 1964). 
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LOK SABRA 

BULLETIN--PART I 

[Brief Record of Proceedingsl 

Tuesday. December 1. 1964/Agrahallana 10. 1886 (Saka) 

No. U9 

1. Starred Qae.ttona 

Starred Questions Nos. 280-285 were orally answered. Replies to re-
maining questions were laid on the Table. 

2. Unstarred Questlou 

Replies to Unstarred Questions Nos. 709-772 and 774-781 were laid on 
the Table. 

3. Calling AttenUon to Matters of Urpnt PabUc ImPOrtance 

0) Shri Onkarlal Berwa called the attention of the Minister of Irri-
gation and Power to the shortfall in the generation of power in the Gandhi 
Sagar Dam. 

The Minister of Irrigation and Power made a statement and also laid on 
the Table a detailed statement in regard thereto. 

*(ii) Shri Ramchandra Vithal Bade called the attention of the Minister 
of External Mairs to the recent anti-Indian demonstrations in Nairobi and 
the security of Indian nationals in Stanleyville. Congo, in the context ot 
recent developments. 

The Deputy Minister of External Affairs made a statement in regard 
thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Indian Aircraft (Second Amendment) Rules, 1964. 
published in Notification No. G. S. R. 1416 dated the 3rd Octo-
ber, 1964, under section 14A of the Aircraft Act, 1934, together 
with an explanatory note . 

• To be taken up at 5 P.M. 

[P.T.O. 
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(2) A copy of Annual Report of the Mazagon Dock Limited, Bombay, 
for the year 1963-64, along with the Audited Accounts and the 
comment3 of the Comptroller and Auditor General thereon 
under sub-section (1) of section 619A of the Companies Act, 1956: 

(3) A copy of the Inter-Zonal Wheat and Wheat Products (Movement 
Control) Eig'!lth Amendment Order, 1964, published in Notifi-
cation ~o. G.S.R. 1647 dated the 21st November, 1964, under 
sUb-section (6) of section 3 of the Essential Commodities Act 
1955. ' 

5. Presentation of Petition 

Shri S. M. Banerjee presented a petition signed by Shri Anil Basu and 
others relating to the Gold (Control) Bill, 1963, as reported by the Joint 
Committee. 

6. Motion re: Thirty-second Report ol.Bwdness Advisory Committee 

Shri Satya Narayan Sinha moved the following motion:-

"That this House agrees with the Thirty-second Report of the Busi-
ness Advisory Committee presented to the House on the 30th 
November, 1964." 

The motion was adopted. 

7. Government BlIIs----:ntroduced 

(1) The Appropriation (No.6) Bill, 1964. 
(2) The Essential Commodities (Amendment) Bill. 1964. 

B. Statement re: Ordinance-laid on the Table 

A copy of the explanatory statement giving reasOns for immediate legis-
lation by the Essential Commodities (Amendment) Ordinance, 1964 (No. 3 
of 1964) was laid on the Table under rule 71 (1) of the Rules of Procedure 
and Conduct of Business in Lok Sabha. 
9. Gevel'DJDeDt BUl-P"ed 

The Payment of Wages (Amendment) Bill, 1964 

ShriD. Sanjivayya concluded his speech in reply to the debate on the 
motion for consideration moved on the 30th November, 1964. 

The motion for consideration was adopted and c1ause-by-clause COrl-

sideration was taken up. 

Clauses 2 to 10 and 12 to 22 were adopted. 

Clause 11 was adopted, as amended. 

Clause 1, the Enacting Formula and tAle Long Title were also adopted. 

The motion that the Bill as amended, be passed was moved by 
Sh"i D. Sanjivayya. 

The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri Dinen Bhattacharya 
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(3) Shri Kashi Nath Pandey 
(4) Shri Ananda Nambiar 
(5) Shri Yashpal Singh 
(6) Shri D. Sanjivayya 

The motion was adopted and the Bill, as amended, was passed. 

10. Government BlIl-under consideration 

The WeaUh.-tax (Amendment) Bm, 1964 

The motion for consideration of the Bill was moved by Shri 
T. T. Krishnamachari. 

The following members took part in the debate:-
(1) Shri M. R. Masani 
(2) Shri H. N. Mukerjee 
(3) Shri Man Sinob P. Patel 
(4) Shri U. M. Trivedi 
(5) Shri V. B. Gandhi 
(6) Shri Kashi Ram Gupta 
(7) Shri R. G. Dubey 
(8) Shri Mani Ram Bagri 
(9) Shrimati Renuka Ray 

(10) Shri Ananda Nambiar 
(11) Shri Diwan Chand Sharma 
(12) Shri N. Dandekar 
(13) Dr. M. S. Aney. 

Shri T. T. KriEohnamachari replied to the debate. 

The motion for consideration was adopted. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 2nd December, 
1964). 
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LOB: SABRA 

BULLETIN-·PART I 

1 BrIef Reoord of Proceedings] 

Wednesday. DecembeT 2, 1964/AgTahayana 11, 1886 (Saka) 

No. 110 

1. Starred Questions 

Starred Questions Nos. 304--308 were orally answered. Replies to the 
remaining questions were laid on the Table. 

2. Unstaned Questions 

Replies to Unstarred Questions Nos. 782-794, 796-799 and 801-871 
were laid on the Table. 

3. Calling Attention to Matter of Urgent Public ImPOrtance 
Shri Dinen Bhattacharya called the attention of the Minister of Labour 

and Employment to the strike on the lst December, 1964, hy Jute wOl"kers 
of West Bengal as a protest a·gainst the non-payment of ·bonus and dearness 
allowance. 

The Minister of Labour and Employment stated that he would make a 
statement on a later date. 

4. Papen Laid OD the Table 

The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 1518 dated the 28th October, 
1964, making certain amendment to Schedule III to the Indian 
Administrative Service (Pay) Rules, 1964, under sub-section (2) 
of section 3 of the All India Services Act, 1951. 

(2) (i) A copy of the Annual Report of the Fertilizers and Chemicals, 
Travancore Limited, Eloor, for the year 1963-64, along with 
.the Audited ACCOUnts and the comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of section 
619A of the Companies Act, 1956. 

(ii) A copy of the Review by the Goverr.ment on the working 
of the above Company. 

(3) A copy of Memorandum on the Fourth Five Year Plan. 
[P.T.O. 
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5. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the aOth November, 1964, Rajya Sabha 
agreed to the amendirients made by Lok Sabha on the 17th 
November, 1964 in th~ Industrial Disputes (Amendment) Bill, 
1964. 

(ii) That at its sitting held on the 30th November, 1964, Rajya Sabha 
passed the Official Trustees (Amendment) Bill, 1964. 

6. Bill Passed by RBjya Sabha-LaIiJ oii the Table 

Secretary laid on th'e Table a copy of the official Trustees (Amendment) 
Bill, 1964, as passed by Rajya Sabha. 

7. Report of Committee on Private Members' Bills and ReSOlaUons 
Shri S. V. Krishnamoorthy Rao presented the Fifty-secona lte~ort 6~ the 

Committee on Private Members' Bills and Resvlutions. 

S. Statemeat by MInister 
The Minister of State for External Affairs made a 'i.ta'bJnent r'e'gardmg 

the recent developments in Bhutan. 

Later, the Minister made a statement correcting Ii ret>ly ~ven bY her. 

9. Govel'DlDent 'B1JJ8...:-'PUf.ea 

0) The Appropriation (No.6) Sill, 1964. 

The motion for consideration of the Bill was moved by Shri T. T. Kriahna-
machan. 

- The following members took part in the debate:-

(1) Shri N. G. Ranga 
(2) Shri S. M. Banerjee 
(3) Shri Nath Pai 

Shri T. T. Kri'3hnamacllari replied to the debate. 

The motion for consideration was adoptedimd clauke-Dy-ciaus'e considera-
tion was t~en up. 

Clauses 2, 3 an'd the Schedille were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the :em be passed was moved bySnrl T. T. Krlshnama-
charI. 

The motion was adopted and the Bill was pasSed. 

(ii) The Wealth-tax (Amendment) am, 1964. 

Clause-by-clause consideration was taken up. 

Clauses 3 and 5 to 41 were adopted. 
lcM:s 



Clauses 2 and 4 were adopted, as amended. 

Clause I, the Enacting Formula and the Long Title were aillo adopted. 

The motion that the Bill, as amended,be passed was moved by Shri Bali 
Ram Bha,gat. 

The motion was adopted and the Bill, as amended. was passed. 

(iii) The Standards of Weights and Measures (Amendment) Bill, 1984. 

The motion for conSideration of the Bill was moved by Shri S. V. 
Ramaswamy. 

The following members took part in the debate:-
(1) Shri Narendrasingh Mahida 
(2) Shri Yudhvir Singh Chaudhary 
(3) Shri H. N. Muokerjee 
(4) Shri Onkarlal Berwa 
(5) Shri Oiwan Chand Sharma 
(6) Dr. M. S. Aney 
(7) Shri Hari Vishnu Kamath 
(8) Shri S. M. Banerjee 
(9) Shri Gauri Shankar Kakkar 

(10) Shri Yashpal Singh 
(ll) Shtimati Sahodra Bai Ral 
(12) Shri N. M. R. Subbaraman 
(13) Shri N. Dandekar 

Shri S. V. Ramaswamy replied to tihe debate. 

The motion for consideration was adopted and clause-by-clause consi-
deration was taken uP. 

Clauses 2 to 5 were ad~pted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrl S. V. Ramaswamy. 
The motion was adopted and the Bill was passed. 

10. GoverameDt BllI-Under coulderatiOD 

The Mineral Oils (Additional Duties of Excise and Customs) Amendme1It 
Bill, 1964. 

The motion for consideration of the Bill was moved by Shri Bali Ram 
Bhagat. 

Shri Narendraaingh Mahida took part in the debate.. His speedh was not 
concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 3rd December, 19154.) 
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LOK. SABRA 

BULLETIN-PART I 

(Brief Reoord of Proceedings1 

Thursday, Deceml>er 3, 1964/Agra.halla.na 12, 1886 (Sa.ka) 

No. 331 
1. Oath or AlIlrmatton 

Shri Madhu Ramchandra Limaye made and subscribed the affirmation in 
Hindi and took !his seat in the House. 

2. Starred Questions 

Starred Questions Nos. 3.26-333 and 355 were orally answered. Replies 
to the remaining questions were laid on the Table. 

3. UDStarred Q-.tIoas 
Replies to Unstarred Questi'ons Nos. 872-885, 887-903 and 905-93] 

wecre laid on the Table. 

4. ShOrt Notice Question 

One Short Notice Question regarding Broadcasting of proceedings of 
Eucharistic Congress addressed to the Minister of Informtion and Broad-
casting was orally answered and the supplementary questions were answered 
thereon. 

5. CaUIDa" Attention to Matters of Ur .. _ Public Importance 

(i) Shri Shivajirao S. Deshmukh called the attention of the Minister of 
Home Affairs to the release of the convicts in Mahatma Gandhi murder case. 

The Minister of Harne Mairs made a statement in regard thereto. 

·(ii) Shri S. M. Banerjee called the attention of the Minister of Civil 
Aviation to the pay strike by nearly 6,O()() empl.o~ of Civil Aviation Depart-
ment on the 1st December, 1964. 

The Minister of Civil Aviation made a statement in regard thereto. He 
also laid on the Table a statement giving the position in respect of the 
doemands or 1ihe employees. 

·CUi) In response to Shri Dinen Bhattacharya calling attention on the 2nd 
December, 1964, the Minister of Labour and Employment made a statement 
regarding the strilke on the 1st OP.cember, 1964, by Jute workers of West 
Bengal as a protest against the non-payment at bonus and dearness allow-
ance. 

·Were taken up after 5 P.M,. 
[P.T.O. 
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6. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Annual Report of the Board of Dii1'8ctor's of the Indus-

trial Finance Corporation of India for the year ended the 30th 
June, 1964 along with the statement showing the assets and 
liabilities and profit and loss aCOOunt of the Corporation, under 
sUb-section (3) of section 35 of the Industrial Finaru=e Corpora-
tion Act, 1948. 

(Z) A copy of Notification No. G.S.R. 1611 dated the 14th November, 
1964, making certain amendments to Schedule III to tile Indian 
Police Service .(Pay) RuleS, 1954, under sub-gection (2) of ~'C
tion 3 of the All India Services Act, 1951. 

(3) A copy each of tht> following Noti&:ations:-
(i) G.S.R. 1356 dated the 26th September, 1964, as COITected by 

G.8.R. 1619 dated the 14th November, 1964, malting certain 
further amendment to the Central Sales Tax (Registration and 
Turnover) Rules, 1957, under sub-section (2) of section 13 of 
the Central Sales Tax Act, 1956. 

(ii) The Central Excise (ElEivent!h. Amendment) Rules, 1964, pub-
lished in Notification No. G.S.R. 1616 dated the 14th Novem-
ber, 1964, under seotion 38 of the Central Excise'S and Salt Act. 
1944. 

(iii) G.S.R. 1641 dated the·21st Noverpber, 1964, under section 159 of 
the Customs Act, 1962. 

7. Govemm.ent sw.-Passed 

(i) The Mineral Oils (Additional Duties of Excise and Custorn,,) Amendment 
Bill, 1964. 

Discussion on the motion for consideration of the Bill, moved on the 2nd 
December, 1964, continued.. 

The following members· took part in the debate:-
(1) Shri Narendrasingh Mahida 
(2) Shri Ramchandra Vithal Bade 
(3) Sh:ri Ananda Nambiar 
( 4) S1hri N. Dandeker 

Sbri Bali Ram Bhagat replied to the debate. 

The motion for consideration was adopted and clause-by-clause conaiderB-
tion was taken up. 

Clauses 2 to 5 were adopted. 

Cl8.use 1. the Enaoti.n.g Fonnula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Bali Ram. Dbacat. 

The motion was adopted and the Bill was passed. 

(ii) The Fo-reign Exchange Regu.l.ation. (Amenci17W1nt) Bm .. 1964. 
The motion for consideration of the Bill was moved by Shri 

T. T. Kri8hnamaahari. 



TIM! following members took part in the debate:-
( 1) Shli N. Dandeker 
(2) Shri H. N. Mukerjee 
(3) Shri Sachindra Chaudhuri 
(4) Shri R. R. Morarka 
(5) Shri Harish Chandra Heda 
(6) Shrimati Tarkeshwari Sinha 
(7) Shri Onkarlal Berwa 
(8) Shri S. M. Banerjee 
(9) Shri Diwan Chand Sharma. 

Shri T. T. X,rishnamacihari replied to the debate. 

The motion for consideration was adopted and clause-by-ciause considera>-
tion was taken up. 

Clauses 2 to 24 were adopted. 

Clause 1, the Enacting Fonnula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri 
T. T. Krishnamachari. 

The motion was adopted and the Bill was passed. 

8. GoverDlDeDt B1l1-aDder COIUIlderatioD 

The Indian Tr4de Union..Y (Amendment) Bill, 1964, 118 pIl8,ed bll Ra;1Ia Sabha. 

The motion fOGfl consideration of the Bill, as passed by Rajya Sabha, was 
moved by Shri D. Sanjivayya. 

Shri N. G. Ranp. took part in the debate. His speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 4th December, 1964). 
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LOK SABHA 

BULLETIN--PART I 

(Brief Reoord of Proceedings] 

Friday, December 4, 1964/AgTahallana 13, 1886 (Saka) 

No. as'! 
1. StaJTed QuestJ:ons 

Statted Questions N os. 3~65 were orally answered. Replies to the re-
maining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 932--1015 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Demolition of Jhuggis addressed 
to the Y..inister of Works and Housing was orally answered and the supple-
mentary questions were answered thereon. 

4. caUln, A.ttention to Mat&er of Urgent Public Inaporiaace 

Shri Y.ashpal Singh called the attention of the Minister 01 Communi-
oations to the reported strike in the Indian Telephone .Lndustries, Baongalore 
involving 10,500 worlCers. 

The Minister of Communications mafie a statement in regard thereto. 
He also laid on the Table a statement regarding the demands of ~ Indian 
Telephone Industries Employees Union. 

5. Papers laW on the Table 

The following papers were :laid on the 'l'able:-

(l) (i) A copy of the Annual Report of the N~eli Lignite Corpora-
tion Limited, NeyvelJi, for the year 1863 .. 64 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under sub-8ection (1) of .sec-
tion 619A of iIlhe Companies Act, 1956. 

(ii) A copy OIl. the Review by! the Government on the working of 
the above CorpoNltion. 

[P.T.O. 
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(2) A copy of N~ation No. S.O. 4020 dated the 2300 November, 
1964 granting interim reJdef to working journalists under sec-
1ion 1M ~ ·the Worlting Journalists (Conditions of Service.) 
and Miscellaneous Provisions Act, 1955. 

(3) A copy of the Ruibber (Third Amendment) Rules, 1964, pub-
lished lin Notification No. G.S.R. 1499 dated the 17th October, 
1964, under sub-section (3) of section 25 of the Rubber Act, 
1947. 0) A copy of the letter dated the 27th November, 1964, from the 
Prime Minister of India to the Premier of the State Council of 
the People's Republic of China. 

( 5) A copy of the 'letter dated the 17th October. 1964, from the Pre-
mier of the State Council of the People's Republic of China to 
the Prime Minister of 'India. 

(6) A copy each 'Of the Annual Reports for the year 1963-64 of. the 
following Development Councils under sub~ection (4) of sec-
tion 7 of the Industries (Development and Regulation) Act, 
1951:-

0) Development Council for Automobiles, Automobile Ancillary 
Industries, Transport Vehicle Industries etc. 

(ii) Development Council :for Internal Combustion Engines, Power-
driven Pumps, Air Compressors and Blowers. 

(iii) Development Council for Machine Tools. 
(iv) Development Council for Heavy Electrioal Industries. 
(v) Development Council for Non-F1errous Metal~ and Alloys. 

(vi) Development Council for Woollen Industry. 
(vii) Development Council for Art Silk Industry. 

(viii) Development Council for Organic Chemical Industries. 
(ix) Development Council "tor Drugs and Pharmaceuticals. 
(x) Development Council for Sugar. 
(xi) Development Council for In~ru.ments, Bicycles and Sewing 

Machines. 
(xii) Development Council for Leathem and Leather Goods Industries. 
(xiii) Development Council for Light ElectriCal Industries. 
(xiv) Development Council for FOOd Processing Industries. 
(xv) Development Council for Glass .and Cel'amks. 
(xvi) Development Council for Paper, Pulp and Allied Industries. 

(xvii) Development Council for Inorganic Chemicals Industries. 
(xviii) Development Council for Oils, Paints, Soaps, Cosmetics and. 

Toiletries. 

6. MellS&l'e from Rajya Sabha 
Secretary reported lit message fu-om Rajya Sabha that at its sitting held 

on the 2nd December, 1964, RJajya Sabha ,agreed without any amendment to 
the Food Corporations Bill, 19M, passed by Lok Sabha on the 25th Novem-
ber, 1964. 
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f.'iittimatiOD re: release of Member 

The Speaker informed the House that he had received a telegram, dated 
the 3rd December, 1964 f,rom the Superintendent, Central Jail, Coimbatore, 
that Shri S. Kandappan, MemJber, Lok Sabha, had been released on the 3rd 
December, 1964. 

8. Statement re: Government busine:ss 

The Minister of Par1.ilamentary Affairs made a statement regarding Gov-
ernment business for the week commencing the 7th December, 1964. 

9. Discussion under Rule 193 

Shri Mani Ram Bagri raised a diSlcu$sion on manufacture, consumption 
and price of CB.rs. 

The following members took part in the debate:-
(1) H. H . Maharaja Pratap Keshari Deo 
(2) Shri K. Hanurnanthaiya 
(3) Sha-i Bhagwat Jha Azad 
(4) Dr. Ram. Manohar Lohia 
(5) Shri Harish Chandra Mathur 
(6) Shri Rameshwar Tantia 
(7) 8hri Ramchandra Vithal Bade 
(8) Lt. Col. Maharajkutnar Dr. Vijaya Ananda of Vizianagram 
(9) Shri S. M. Banerjee 

(10) Shri Prabhu Dayal Himatsingka 
(11)' Shri Homi F. Daji 

The discussion was not concluded. 

10. Motion re: FiftY-'SeCOnd Report of Committee on Private Members' BUb! 
ani ResOlutions 

S'hri Hem Raj moved the following motion:-

"That this House agrees with the Fifty-second Report of the C0m-
mittee on Private Members' Bills and Resolutions presented to 
the House on the 2nd December, 1964." 

The motion was adopted. 

11. Private Members' BUl~introtluced 

(1) The Indian Penal Code (Amendment) Bill, 1964 (Amendment of· 
section 302) by Lt. Col. Maharajkumar Dr. Vijaya Ananda at Vizianagram. 

(2) The National Rifle Training Sdheme BillI, 1964 by Lt. Col. Maharaj-
kumar Dr. Vijayoa Ananda of Vizianagram. 

(3) The Representation ext the People (Amendment) Bill, 1964 by 8hri 
M. Malaichami 

(4) The Sikh GuJ'dwaras Bill, 1964 by Sardar Arnal' Si.n.gb Saigal. 

[P.T.D. 
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12, PrlYate Member's BW-NeraUved 

'l'he ConstitutiOn (Amendment) Bill, 1964 (OmissiOn of article 370) 
by Shri Prakash Vir Shastri. 

DiscUssion on the motion for (:onsiQera.tioon of the Bill mowd by Shri 
Prakash Vir Shastri on the 11th September, 1964, continued. 

Shri Gulzarilal Nanda took part in the debate. 

Shri Prakash Vir Shastri. replied to the debate. 

On the motion for consideration of the Bill, the House di vided, Ayes 23; 
Noes 157. 

The motion was declared as not carried in aaconLance with Rule 157 of 
the Rules of Procedure and in accordance with the Constitution. 

13. Private Member's BUI-Passed 

The Hindu Marriage (Amendment) Bill, 1962 (Amendment of section 13) 
by Shri Diwan Chand Sh4m14. 

The motion for consideration of 1lhe Bill was moved by Shri Diwan 
Chand Shanna. 

The following members took part in the debate:-
(1)1 Shri Man Sinh P. Patel 
(2) Shrimati Yashoda Reddy 
(3) Shrimati Savitri Nigam 
(4) Shri Jaganath Rao 

Shri Diwan Chand Sharma replied to the debate. 

·The motion for c:onsid'E!l'atilOn was adopted and cl.au8e-by~l.aWle conl!i· 
deration was taken up. 

Clause 2 was adoptejd, as amended. 
Clause 1 and the Enacting Formula were adopted, as amended. 

The Long Title W8& also adopted. 

The motion that" the Bill, as amended, be passed was moved by Shri 
Diwan Chand Shanna. 

The motion was adopted and the Bill, as amended, was passed. 

14." Pri'ftte Member'. 8W-1dl4er cOIIIII4era.t1on 
The "ltfpreB'fmtation of the People (Amendment) Bill, 1982 (Amendment of 

section' 7) by Shri Ditoon ChGnd ShaIrma. 
The motion for coDlidention of the Bill was moved by Shri Diwlln 

Chand Sharma. His speech was nob conclud~. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 7th December, 1964). 
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LOK SARBA 

BULLETIN-PART I 

[Brief ReooJId of Proceedinis) 

Monday, December 7, 1964IAgranat,4ana 16, 1886 (Saka) 

No. 333 

1. Starred Questions 

Staned Questions Nos. 376-382, 384, 387 and 388 'Were orally answered. 
Replies to the remaining questions were laid on the Table. 

2. Unstarred Quest.loas 

Replies to Unstarred Questions Nos. 1016--1070 and 1072-1081 were laid on 
the Table. 

3. Call1n, Attention to Matters of Urgent Public Importance 

(i) Shri N. G. Ranga called the attention of the Minister of External Affairs 
to the reported decision afthe Government of Ceylon not to renew existing 
residence visas issued to Indians for stay in Ceylon. 

The Deputy Minister of External Aft'ai~s made a statement in regard 
thereto. 

• (ii) Shri Sivamurthi Swami called the attention of the Minister of Labour 
and Employment to more than 600 workers being below ground in the Hatti 
Go!d Mines in MySOTe. 

The Minister of Labour and Employment made a statement in regard 
thereto. 

4. Papers laid on the Table 

The followiDg ·papers weIJ.e laid on tbe Table:-

(1) A copy of main conclusions ot the' Eleventh Session of the Indus-
trial Committee on Plantations held at New Delhi on the 30th 
and 31_ October, 1914. 

(2) A ~t ~991ing 1IOtIion ·taken -or ~ to be taken by Gov-
ernment on the Convention and! Recommendations ad.opted at the 
47th session of t'h.e International Labour Conference held at 
Geneva in June, 1963 . 

• Was taken up at 5 P.M. 

[P.T.C. 
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5. lnt.illlation re: release of Member 

The Speaker dn:Iiormed th~ HoWle that he had received. a .letter, dated the 
29th November, 1964, from the Superintendent, Sub-Jail, Katihar, thast Shn 
Priya Gupta, Member, Lok Sabha, had :been. relea!led on the 26th November, 
1964. 

6. Government BW-Passed 

The Indian Trade Unions (Amendment) BilL, 1964, a.s passed by Ra;ya Sabha. 

Discussion on the motion for consideration of the Bill, as passed by Rajya 
Sabha, moved on the 3rd December, 1964, continued. 

The following members .took part. in the debate:-
(1) Shri N. G. Ranga 
(2) Shri A. P. Sharma 
(3) Shri Sarjoo Pandey 
(4) Shri Yashpal Singh 
(5) Shri Ghanshyamlal Oza 
(6) Shri Dinen Bhattacharya 
(7) SMi Hukam Chand Kachwai 
(8) Shri Kashi Nath Pandey 
(9) Shri F. H. Mohsin 

(10) Shri N, Sreekantan Nair 
(11) Shri Sham Lal Saraf 
(12) Shri lndrajit Gupta 
(13) Shri Harish Chandra Hecla 
(14) Shri P. Muthiah 
(15) Shri Ananda Nambiar 
(16) Shri N. M. R. Subbaraman 
(17) Sbri V. B. Gandhi 
(18) Shri Sinhasan Sinih 
(19) Shri A. Shanker Alva 

Shri D. Sanjivayya replied to the debate. 

The motion for consideration was adopted and olause-by-clause considera-
tion was taken up. 

Clawes 2 .to 6 were adopted. 
Clause 1, the Enacting Formula and the Long Title were al90 adopted. 
The motion that the Bill be passed was moved ,by Shri D. Sanjivayya. 
The following members took part in the de'bate:-

(1) Shri Dirien Bhattacharya 
(2) Shri Kashi Nath Pandey 
(3) Shri N. Sreekantan Nair 
(4) Shri D. Sanjivayya 

The motion was adopted and the Bill was passed. 
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7. Supplementary Demands lor Grant. (Keraia) tor 1",-85 

Discussion on the Supplementary Demands for Grants in respect otihe 
State of Kerala for 1964-65 presented to the House on the 25th September, 
11164 and the 24th November, 196i4, com.menced. 

Twelve cut motions were moved. 

oix other cut motions were ruled out of order. 

The discussion was not concluded. 

8. OpinlOllS on Bill 

Shri Shree Narayan Das laid on the Table Paper No. III to the Bill further 
to amend the Constitution of India, which was circulated !.or the purpoae of 
elicitin·g opinion thereon by the direction.of the House on the 22nd November, 
11163. I 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 8th December, 1964). 
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LOI[ SABRA 

BULLETIN-PART I 

[Brief Reoord of Proceedings] 

Tuesday, December 8, 1964jAgrahayana 17, 1886 (Saka) 

No. au 
1. Starred QUtiIItlons 

Starred Questions Nos. 402--409 were oI:ally answered. Replies to the 
remaining questions were laid on the Table. 

2. UDStarred QuesiloDS 

Replies to Unstal'red Questio$ Nos. 1082-1141 were laid on the Table. 

3. Papel'll Iald OIl the Table 

The following papers were laid on th'e Table:-
(1) A statement regarding rise in the prices of wheat in Delhi. 

(2) A copy of the Indian Aircraft (Third Amendment) Rules, 1964, 
published in Notification No. G.S.R. 1655 dated the 21st Novem-
ber, 1964, under section 14A of the Aircraft Act, 1934, to-
gether with an explanatory note. 

(3) A copy each of the following Noti4I.cations under sub-eection (6) 
df section 3 of the Essential Commodities Act, 1955:-

(i) The Uttar Pradesh Paddy and Rice (Restriction on. Movement) 
Second Amendment Order, 1964, published in Notification No. 
G.S.R. 1658 dated the 23rd November, 1964. 

(ii) G.S.R. 1694 dated the 24th November, 1964, rescinding ttl(' 
Rice (Madhya Pradesh) Price Control Order, 1963, publi.~heo<i 

. in Notification No. G.S.R. 1673 dated the 19th October, 1963. 
(ill) The Madhya PradeSh Rice <Movement Control) Amendment 

Order, 1964, publllShed in Notification No. G.S.R. 1695 dated 
the 27th November, 1964. 

(iv) G.S.R. 1696 dated the 27th November, 1964, rescinding the Rice 
(Eastern Zone) Movement Control Order, 191)9, published in 
Not~tion No. G.S.R. 1401 dated the 21st Deoember. 1009. 

(v) The West Bengal Rice (Movement Control) Order, 1964, pub-
-lished in Notification No. G.S.R. 1697 dated the 27th November, 
1964. 

(vi) The Orissa Rice (Movement Control) Order, 1964, published 
in Notification No. G.S.R. 1698 dated the 27th November, 1964. 

[p.T.a. 
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(4) A copy each of the following Notifications unde.r sub-seotion (2) 
of .section 7 of the Employees' Provident Funds Act, 1952:-

(i) The Employees' Provident Funds (Fifteenth Amendment) 
Scheme, 1004, published, in Notification No. G.S.R. 1288 dated 
the 12th September, 1964. 

(ii) The Employees' Pl-ovident Funds (Sixteenth Amendment) 
Scheme, 1964, published in Notifllcation No. G.S.R. 1399 dated 
the 26th September, 1~ 

(ill) The Employees' Provident Funds (Seventeenth Amenodment) 
Soheme, 1964, published in Notification N<>. G.S.R.. 1415 dated 
the 3rd ()Ctober, 19M. . 

(iv) The Employees' Provident Funds (Eighteenth Amenr1ment) 
Scheme, 1964, published in Notification No. G.S.R. 1500 dated 
the 17th October, 1964. 

(5) A copy of Notification No. G.s.R. 1398 dated the 26th September, 
1964, i8sued under secti~n 1. of tbe Employees' Provident Funds 
Act, 1952, extending the said Act to ,oortain establishments. 

4. Sapplementary Demands for Grants (Kerala) for 1964·65 

Discussion on the Supplementary Demands for Grants in respect of the 
State of Kerala for 1964-65 presented to the House on tbe 25th! September. 
1964 and the 24th November. 1964, concluded. 

The cut motions moved on the 7th December, 1964, were negatived. 

The following Demands presented on the 25th September, 1964, were voted 
in full:-

Number 
of 

Demand 

X 
X.UI 
XVI 
XVII 
XIX 
XX 
XXVII 
XXIX 
XXXI 

XLV 
XLVII 
LV 

NlIDle of Demand 

I. EXPENDITI1RE MET FROM REVENUE. 

Distcict Administration_ad Miscellaneous . 
Police . 
University Iiducation 
Goncnl £dIzcation . 
Medical 
Public Healtla 
Inda1tries 
~r and J!mployment 
Statistica and MisoeUaDeOWI 

II. EXPBNDITURB MET FROM CAPITAL AND PIS-
BURSEMENT OF LOANS AND ADVANCES: 

Capital Outlay on 'Co-operatives and on Inc!ustrial Development 
Capital Outlay on Public Works. 
Loans and Advances by the Government. 

1068 

Amount 
ofSupp-

Iementary 
Demand 

Rs. 

100 

100 

100 

2,00,000 

100 
5,00,100 
5,00,000 

100 

74,000 

IZ,SO,IOO 

5,000 
100 



The following Demands presented on the 24th November, 1964, were 
voted in full:-

Number 
of 

Demand 

XVI 

XVII 
XXV 

Name of Demand 

1. EXPENDITURE MBT FROM REVENUE: 

University Education 

General Education . 

Animal·Husbandry. 

XXXIII Public Works 

II. EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES: 

XLVII Capital Outlay on Public Works 

XLVIII Capital Outlay on Other Works 

LV Loans and Advances by the Government .. 

5. Statutory Resolution 

Amount of 
Supple-
mentary 
Demand 

Rs. 

100 

200 

6,88,000 

100 

200 

100 

2,50,000 

Shri Ramchandra Vithal Bade moved the following Reso1ution:-
"This House disapproves of the Essential Commodities (Amendment) 

Ordinance, 1964:, (Ordinance No.3 of 1964) promulgated by the 
President on the 5th November, 1964." 

6. Government Blll-under COIIIIideratlon 
.The Essential Commodities (Amendment) Bill, 1964. 

The motion for consideI'8tion of the Bill was moved by Shri C. 
Subramaniam. 

The following members took part in the combined debate on the Resolu-
tion (vide para- 5 above) and the motion for consideration of the Bill:-

(1) Shri N. Dandekar 
(2) Shri Arun Chandra Gulla 
(3) Shri Shankarrao Shantararn More 
(4) Shri G. Yallamanda Reddy 
(5) Shri Sinhasan Singh 
(6) Shri A. Shanker Alva 
(7) Shri Hari Vishnu Kamath 
(8) Shri Bhagwat Jha Azad 
(9) Dr. Sarojini Mahishi 

(10) Shri Ananda Nambiar (Speech unfinished). 
The discussion on the Resolution and the motion for consideration of the 

Bill was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 9th Decem·ber, 1964). 

1057 
GMGIPND-LS!-1743 (D) LS-8-u-64-750. 

S. L. SHAK.DHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

(Brief Reoord of Proceedings] 

Wednesday, December 9, 1964/Agrahayana 18, 1886 (Saka) 

No. 335 

1. Sta.rred Questions 

Starred Questiol'llS Nos. 423-431 were oraNy answered. Replies to re-
maining questions were laid on the Taible. 

2. Ua.sfarred Questions 

Replies to Unstarred Questions Nos. 1142-1149 and 1151-1206 ~re laid 
on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Indo-Nepal Trade Talks addressed 
to the Minister of Commerce was orally answered and supplementary ques-
tilOns were answered thereon. 

4. Calling Attention to Matters of Urgent Public Importance 

(i) Shri G. G. Swell called tJle attention Of the Minist.er of External 
Aft'airs to the passing of Bhutanese officials through Indian territory into 
Nepal and the statement made by them about the assassination of the former 
Bhutan Premier, Mr. Jigme Dorji and India's interference in the internal 
aft'airs of Bhutan. 

The Min.iJ9ter of State for Extemal Aft',airs made a statement in regard 
thereto. 

• (ii) Shri Nath Pai called the attention of ,the Minist1er ~ Transport to 
the strike by the workers of the MadnlS Port Trust. 

The Minister of Transport made a statement in regard thereto. 

5. Paper Ial. on the Table 

A copy of Annual Repont of the Oil and Natural Gas Commiasion for 
the year 1983-64, was laid on the Table under sub-section (3) CJIf section 23 
of the Oil and Natur.al. Gas Commission Act,. 1959. 

6. Statement re: Supplementary Demaud for Grant (Rallways) for 19M-65 

Dr. Ram Sabhag Singlh presented a statement Showing Supplementary 
Demand for Grant in respect of the Budget (Railways) for 1964-65. 

• Was taken up at 5 P.M. 

[P.T.O. 
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7. Report of Committee on Private Members' Bills and Resolutions 

Shri S. V. Krishnamoorthy Rao presented the Fifty-third Report of the 
Committee on Private Members' Bms and Resolutions. 

8. Statement by Prime Minister 

The Prime Minister made 'a s1la!tement on his visit to U.K. 

9. Government BllIs-Introduced 
(1) The Kerala Appropria.tion Bill, 1964. / 

I 

(2) The Delhi Secondary Education Bill, 1964. \/'" 

lO. Statutory Resolution-Negatived 

Disoussion on the following Resolution moved by Shri Ramchandra 
Vithal Bade on the 8th December, 1964, contilnued:-

"This Howe disapproves of the Essential Commodities (Amendment) 
Ordinance, 1964 (Ordinance No. 3 of 1964) proOllUlgated by the 
President on the 5th November, 1964." 

The Resolution was nega.tived after discussion as indicated under para 
11 ,below. 

11. Govemment BllI-Passed 
The Essential Commodities (Amendment) Bm, 1964 

Combined discussion on the motion for consideration of the BiU moved 
on the 8th December, 1964 and the Resolution (Vide para 10 above) 
continued. 

The following members took part in the debate:-
(n Shri Ananda N ambiar 

(2) Shri Tan Singh 

(3) Shri Radhelal Vyas 

(4) Shri M. P. Shinkre 

(5) Shri Hari Charan Soy 

(6) Shri Jashvant Mehta 

(7) Shri Kamal N8ith Tiwari 

(8) Shri N. G. Range 

(9) Sbri Man Sinh P. Patel 

Shri C. 8ubramaniam replied to the debate. 

On the motion for consideration the House divided, Ayes 105: N00~ 
The motion for consideration was accordingly adopted and clause-by-r1:n: i': 
consideration was taken up. 

Clauses 2 to 4 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill !be passed was moved by Shri C. Subramaniam. 
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The following members took IPBrt in the debate:-
(1) Shri N. G. Ranga 
(2) Shri Hari Vishnu Kamath 
(3) Shrimati Renu Chakrcwartty 
(4) Dr. M. S. Aney 
(5) Shri C. Subramaniam 

The motion was adopted and the Bill was pasSed. 

12. Motion 

Shri M. C. Chagla moved the following motion :-

"That the Annual Reports of the University Grants Commission for 
the years 1'961-62 and 1962-63, laid on the Table of the House 
on the 21st August, 1963 and the 19t1h. FebnJal'y, 1964, respec-
tively, be taken into consideration." 

The following members took partl in the debate:-

( 1 ) Shri Krishnapal Singh 

(2) Shri Ramshekhar Prasad Sineh 
(3) Shrimati Renu Chakravar'tty 

(4) Shri Kamalnayan Bajaj 

flhe discussion was not concluded. 

13. Half-An-Hour Discussion on Matters a,rislnl" out or Answer to QaestJo:l 

Shri Prakash Vir Shastri raised a hal£.-an-hour discussion on points 
arising out of the answer given on the 21st November, 1964 to Starred 
Question No. 135 regarding Bank of China. 

Shri T. T. Krishnamachari replied to the dilscussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the lOth December, 1964). 
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LOK SABRA 

BULLETIN-PART I 

IBrief Record of Proceedings] 

Thur6dall, December 10, 1964/Agrahayana 19, 1886 (Saka) 

No. 336 
1. Starred Questions 

Starred Questions Nos. 443, 445, 447-448 and 450-456 were orally 
answered. Replies to the remaining questions were 1.aid on the Table. 

2. 'Vnstarred Que,stions 

Replies to Unstarre1 Questions Nos. 1207-1243 and 1245--1253 were laid 
on the Table. 

3. CaUinr Attention to ·matter of urrent public impo~ 

Shri Hukam Chand Kachwai called the attention of the Minister of Home 
Affairs to the reported hoisting of green flags almolt akin to the Pakistani 
fl.ag ·by the Plebiscite Front in different places in Jammu and Kashmir on the 
5th December, 1·964. 

The Minister of State tor Home Affairs made a statement in regard thereto. 

4. Papers laid: on the Table 

The following papers were laB on the Ta:ble:-
(1) (i) A copy of the Annual Report of the Ashoka Hotels Lirruted., 

New Delhi, for the )rear ending the 31st Maroh, 196', along with 
the Audited Accounts and the oomments of the Comptroller and 
Auditor General thereon,under sub-section (1) of sectiQn 61BA 
of the Companies Act, 1956. 

(ii) A copy of the Review by the Government on the working of 
the above Company. 

(2) A copy of Notification No. G.O. MS. No. 430 published in Kerala 
Gazette dated the 1st September, 1964, malting certain amend-
ment to the Kerala Public Service OommiMion (Canaulta!l.ion ) 
Regulations, 1957, under clause (5) of article 320 of the Consti-
tution read with clause (c) (iv) of the Proclamation dated tne 
10tlh September, 1964, ia9Ued by the President in relation to the 
Sta.te of Kerala, together with (i) an explanatory Memorandum 
thereto, and (ii) The Kera1a Public Service Commission (Con-
suitation) Regulations, IDS7. 

[P.T.O. 
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~Ia"""'l of aotion .... n or ..- '" be ..... on the recom-
mendations made -by the Commissioner for Scheduled Olstes and 
Scheduled Tribes in 'his Annual Report f~ the year 1961-62. 

(4) A copy each of the following Notifications under section 159 of 
the Customs Act, 1962 and section 38 of the Central Excises and 
Salt Act, 1944, making certain further amendments to the Cus-
toms and Central Excise Duties Export DraWback (General) 
Rules, 1960:-

(i) G.s.R. 1665 dated the 28th ·November, 1964. 
(ii) G.s.R. 1666 dated the 28th November, 1964. 
(iii) G.S.R. 1667 dated the 28th November, 1964. 
(iv) G.S.R. 1668 dated the 28th November, 1964. 
(v) G.S.R. 1669 dated the 28th November, 1964. 

(5) A copy each of the following Notifications under section 159 of the 
Customs Act, 1962:-

(i) The Manufacture in Customs Bonds (General) Amendment 
Rules, 1964, published in Notification No. GS.R. HI18 dated the 
14th November, 1964. 

(il) G.s.&. 1670 dated the 28th November, 1964. 
(iii) G.S.R. 1671 dated the 28th November, 1964. 
(iv) G.S.R. 1672 dated the 28th November, 1964. 

(6) A copy of the Central Excise (TweJ.tth Amendment) Rules, 1961 

published in Notification No. G.S.R. 1673 dated the 28th Novem-
ber, 1964, under section 38 of the Central Excises and Salt Act, 
1944. 

5. Meual'e from RaJya Sabba 

Secretary reported a message from RajYa Sabha that at its sitting held on 
the 8th December, 1964, Rajya Sabha agreed without any amendment to the 
Anti-Corruption Laws (Amendment) Bill, 1964, pagse,1 by Lok Sabhaon the 
20th November, 1964. 

6. StatellHlDt by Minister 

The Minister of Railways made a statement regarding collision between 
236 Dn. Chupra-Gorakhpur Passenger and .a motor bus between Dighwfl 
Dobowli and Sidhwalia stations on North Eastern Railway on the 9th 
December, 1964. 

7. GoverDJDellt Bill-PUled 

The Kerala Appropriation Bill, 1964. 

The motion for consideration of the Bill was moved by Shri 
T. T. Krishnamaehari. 

The motion for comideration was adopted and cJause-by-clause conside-
ration was taken up. 

Clauses 2, 3 and the Schedule were adopted. 
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Clause 1, the Enacting Formula and the Long Title were also adapted. 
The motion that the Bi:Ll be passed W.as moved by Shri 

T. T. Krishnamachari. 
The motion was adopted and the Bill was passed. 

8. Motion 

Discussion on the following motion move1 by Shri M. C. Chagla on the 
9th December, 1964, continued:-

"That the AlliIlual Reports of the University GNints Commiasion for 
the years 1961-62 and 1962-63, laid. on the Table of the House on 
the 21st August, 1963 and the 19th February, 1964, respectively, 
be taken into consideration." 

The following members took part in the debate:-
(1) Shri Frank Anthony 
(2) Shri Hem Baroa 
(3) Shrimati T. Lakshmi Kanthamma 
(4) Shri Krishna Chandra Pant 
(5) Shri U. M. Trivedi 
(6) Shri Diwan Chand Sharma 
(7) Shri M. Malaichami 
(8) Shri Anand.a Namlbiar 
(9) Dr. Sarojini Mabishi 

(10) Shri Mahesh Dutta Misra 
(1)1) Shri Prakash Vir Shastri : 
(12) Shri Sidheshwar Prasad 
(13) Shri Ravindra Vanna 
(14) Shrimati Jayaben Shah' 
(15) Shri B. P. Maurya 
(16) Shri C. K. Bhattacharyya 
(17) Shri C. R. Basappa , 
(18) Dr. M. S. Aney 
(19) Shri Raghunath Singh 
(20) Pandit Jwala Prasad Jyotishi 
(21) Shri P. MUithiah 

Shri M. C. Cha,gla commenced h~ speech in reply to the debate. His 
speech was not concluded. 

9. Report of Business Advisory Committee 
Shri Shiv1'8llll Rango Rane presented the Thirty-third Repont of the Busi-

ness Advisory Committee. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 11th December, 1964). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedingsl 

FridcJy, December 11, 1964/Agrahallana 20, 1886 (Saka) 

No. 11'7 
1. Starred QuestioDs 

Starred Questions Nos. 465-479 were orally answered. Replies to the re-
maining questions were laid on the Table. 

2. UDStarred QaestiODs 

Replies to Unstarred Questions Nos. 1.254-1260 and 1262-1302 were laid 
on the Table. 

3. Papers laid OR the Table 

The following papers were laid on the Table:-

A copy eadh. of the following Schemes under .sub-section ( 11) of 
section 45 of the Banking Companies Act, 1949:-

(i) Scheme for the amalgamation of the Shree Jadeya Shankarling 
Bank Limited with the Belgaum Bank Limited, published in 
Notification No. S.O. 3744 da~1 the 31st October, 1964. 

(ii) Scheme for the amalgamation of the Thiyya Bank Limited with 
the Lord Krishna Bank Limited, published in Notification No. 
S.O. 3957 dated the 21st November, 1964. 

(iii) Scheme for the amalgamation of the Bareilly Bank Limited with 
the Benaras State Bank Limited, published in NotUkation No. 
S.O. 3960 dated the 21st November, 1964. 

4. Report of PabUc AOOOIUlts CommiUee 

Shri R. R. Morarka presented the Twenty-ninth Report of the Public 
Accounts Committee on Appropriation Accounts (Civil), 1962-63 and Audit 
Report (Civil), 1964 relating to Cabinet Secretariat and Ministries of Com-
munity Development and Co-operation, Educaion and External Mairs. 

5. PreaeDtatiOD of Petition 

Shri Surendranath Dwivedy presented a petition signed by Shri Bansidhar 
Sahu and 132 others, relating to the Gold (Control) Bill, 1963, as reported by 
the Joint Committee. 

[P.T.O. 
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6. Statement re: Government Business 

The Minister of Parliamentary A1faiTs made a staitJement regarding Gov-
ernment business for the week commencing the 14th December, 1964. 

7. Motion re: ThIrtY-third Report 01 Business Advisory Co~tee 

Shri Shivram Rango Rane moved the following motion:-

"That this House agrees with the Thirty-third Report of the Business 
Advisory Conunittee presented to the House on the 10th Decem-
ber, 1964." 

The motion was adopted. 

8. Motions 

(i) Shri M. C. Chagla concluded his SPeech in reply to the debate an the 
following motion moved by him on the 9th December, 1964:-

''That the Annual Reports of the llniversity Grants Commiasion for 
the years 1961-62 and 1962-63, Laid on the Table of the House on 
the 21st August, 1963 and the 19th February, 1964, respectively, 
be taken into consideration." 

(ii) Shrimati M. Chandrasekha.:r moved the following motion.:-

"That this House takes note of the Twelfth Report of the Commissioner 
for Scheduled Castes and Scheduled Tribes for the year 1962-63, 
laid on the Table of the House on the 241!h November, 1964." 

An amendment was moved by Shri Sivamurthi Swami. 

The following members took part in the debate:-

(1) Shri Rama Chandra Mallick 

(2) Sardar Dhanna ~ Gulshan 

The discu~ion was not concluded. 

9. Motion re: FUty-thlrd Report of Committee OD Private Members' BUls and 
Resolutions 

Shri Hem Raj moved the following motion:-

. "That this House agrees with the Fifty-<third Report of the Committee 
on Private Members' Bills and Resolutions preseated to the 
HoWIe on the 9th December, 1964." 

The motion was adopted. 

10. Pri ... JIIeIaItei'S' RetIolutioDs-Nepdved 

(i) Shri Hukam Chand Kachwai replied to the debate on the following 
Resolution moved by him on. the 27th November, 1964:-

"This ~ is of opinion that Government of India should m!lllU-
facture nuclear weapons." 

The Resolution was negatived. 
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(ii) Shri Kishen PattnayBlk moved the followmg Re6oLution:-

"In accordance with the Prime Minister's announcement made on the 
18th September, 1964, this House Ul'g~ upon tIhe Government to 
take immediate steps to withdraw jeeps from the Community 
Development Blocks by the 26th January, 1965." 

An amendment was moved by Shri Yashpal Singh. 

The following members took part in the debate:-

(1) Shri Ghanshyamlal Oza 
(2) Shri N. Dandeker 
(3) Shri Inder J. Malhotra 
(4) Shri Kashi Ram Gupta 
(5) Dr. Sarojini Mahishi 
( 6) Shri Y.ashpal Singh 
(7) Shri K. L. Balmiki 
(8) Shri M. P. Shlnkre 
(9) Shrimati Yashoda Reddy 

(10) Shri Jaipal Singh 
(11) Shrimati Savitri Nigam 
(12) Shri Kanhu Charan Jena 
(13) Shri Hukam Chand Kaahwai 
(14) Shrimati T. Laksluni Kanthamma 
(15) Shri S. K. Dey. 

Shri Kishen Pattnayak replied to the debate. 

The amendment moved by Shri Yashpal Singh was nep.tived. 

The Resolution was also negatived. 

11. Private Member's Re8olution-under consideration 

SM-i Ananda Narnbia'r moved the following Resolution:-

'~Thi's House is Of opinion that large scale employment of Contract 
Labour is detrimental to the interest at the workers and the 
nation and recommends to Government that ~s should be 
taken to abolish this system as a whole forthwith." 

His speech was not concluded. 

12. Calling attention to matter of ur&"mt PDbUc impOrtanCe 

Shri Hukam Chand Kachwai called the attention of 1lhe Minister of Irri-
gation and Power to the breakr.lown of 'C' Power station in Delhi on the 
10th December. 1964. 

The Deputy Minm.er of Irrigation and Power made a stat.ernent in regard 
thereto. 

(Lok Sabha 8t1journ~d till 11 A.M. on Monday, the 14th December, 1964). 
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LOK SABRA 

BULLETIN-·-PART I 

[Brief Record of Proceedings] 

Monday. December 14, 1964/Agralroyana 23, 1886(Saka) 

No. 3D 

1. starred. Questions 

Starred Questions Nos. 485-489 and 491 were orally answered. Replies to 
the remaining Questions were laid on the Table. 

2. Unstarred QaestioDs 

Replies to Unstarrec\ Questions Nos.. 1303-1359 were laid on the Table. 

3. CaJUnI' Attention to matter of urgent PabUc importance 

Shri Ananda Noambiar called the at1;ention of the Minister of Law to the 
uncertainty created by the reported proposaJ. to postpone the eiection3 in 
Keraht, on the plea of avoiding mid-term elections, by amending the Consti-
tuition. 

The Minister of Law made a statement in regard thereto. 

4. Pape1'll laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Report of the Chief lnspeotor of Mines on the fatal acci-
dent at PaW-Bona Stone Quarry (Bakudib) District Santhal 
Parganas, Bib8lr, on the 13th October, 1964 . 

. (2.) A '~,pf Notiftcatiort No. G.S.R. 1660 dated the 28th November, 
1964, ~king certain amendments to Schedule In to the In,dian 
AdminiMrative Service (Pay) R.ules, 1954, Ulnder sub-section (2) 
of secrtion 3 of the All India Services Act, 1~1. 

(3) A copy of Note given by the Ministry of External Mairs, New Delhi,l '~ 
to the Embassy of China in India, on ~e 8th December, 1964. i 

(4) A copy of Note given by the Em~ of China in India, to the \ 
Ministry of External Affairs, New Delhi, on the 14th NovembE'r."; 
1964. 

[P.T.D. 

1007 



v6. essale from Rajya Sabba 

. Secretary reporred a message from RajY8 Sabha that at its Sltting held 
on the 10th December, 1964, Rajya Sa.bha agreed without any amendment 
to the Slum Areas (Improvement and Clearance) Amendment Bill, 1964, 
passed by Lok Sabha on the 3'l'Ci June, 1964. 

6. Motion 

Discussicm on the following motion moved by Shrimati M. Chandra-
S€!khar on the 11th December, 1964 and the amendment moved by Shri 
Sivamurthi Swami, continued:-

"That this House takes note of tJhe Twelfth Report of the Commis-
sioner for Scheduled Castes and Scheduled Tribe. for the year 
1962-63, Laid on the Table of the House on the 24th November, 
1964." 

The foliowing members took Part in the d.ebate:-
(1) Shri Hukam Chand Kachwai 
(2) Shri D. Basu.matari 
(3) Shrimati Minimata Agamdas Guru 
(4) Shri. Sivamurthi Swami 
(5) Shri R. Aohuthan 
(6) Shri Sadhu Ram. 
(7) Shri Kure Mate 
(S) Shri J aipal Singh 
(9) Shri K. L. Balmiki 

(10) Sh.rimati Jayaben Shah 
(11) Shri P. Kunhan I 
(12) Shrimati Renuka Ray 
(13) Shri Pa.nna Lal Barupal I 
(14.) Shri B. P. Maurys 
(15) Shri M. G. UiJkey 
(16) Shrimati TlI!1"keshwari Sinha 
(17) Shri B. Singh Utiya 
(18) Shri Kanhu Charan Jena 
(19) Shri R. Keishing 
(20) Shri Dasaratha Deb 
(21) Shri Deorao S. PatiJ. 
(22) Shrirnati Akkamma Devi 
(23) Shri A. Shanker Alva 
(24) Shri Onkarlal Berwa 
(25) Shri Naval Prabhakar 

The discussion was not conclUlied. 

7. Balf-an-bour dl!ICusslon on u.tt.n arIsInI oat of answer &0 question 

Shrimati Renuka Ray raised a hal!-an-ho1.lir discussion on points ari'ling 
OUIt of the answers given on the 3()th November, 1964 to Starred Question 
No. 256 regarding High-powered Tralnsmitter. 

Shrilmati Indira Gandhi replierl to the diacussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 15th December, 1964.> 
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BULLETIN':"-'PART I 
[Brief Record of Proceedinp] 

Tue.dalf, December US, 1964/ Agrahalfa1l4 24, 1888 (SCJ1cIJ) 

No. _ 

1. Starred QuestioDs 

Starred Questions Nos. 5~13 and 515 were orally aMWere(1. RepU. 
to the remaining questions were laid on the Ta.ble. 

2. Uutar.red QuestloDtl 

Replies to Un starred Questions NOI. 1360, 1362-1'17 and 1'10-1.u4 
were laid on the Ta,ble. 

3. Short Notice Questlou 

Two Short Notice Questions regarding Scarcity at toodgram. in UP. 
and Crisis in Sugar Mills addressed to the Mi~ter of Food and ~iculture 
were orally amlwered and the liupplementary questions were answered 
thereon. 

4, CaWD&' at1leDtioa to matter of url'ent publio lmportaaee 
Shri S. M. Banerjee called the attention of the Kinister of Rehabilitation 

to 1I1e reported firing by police on the refugees in a camp at CoimbatDre 
resultini in the death of a person and injuries to many. 

The Minister of Rehabilitation made a .tatement in regard thereto. 

5 .. Paperla~ OR the Tab .. 

A copy of the Orissa Rice Proourement (Levy) Order, 1984, published .m 
Notification No. G.S.R. 1738 dated the 18t December, 1964, was iaid on the 
Table under .\JIb-section (6) ot section 3 Qf the Essential Commoditie.& Act, 
1~. 

6. M .... es from RaJ,.a Sabba 
Secretary reported the foUowinl' messages from Rajya Sabha:-

(1) That at ita sitting held 'on the 11th Deoember, 1964, Rajya &abha 
aereed without any amendment to the Hindu Marria,e (Amend-
ment) Bill, 196f, pa.sed ·bT Lok Sabha on the 4th December, 
1*. 

(ii) That Rajya Sabba bad no reoommendations to make to Lok Sabha 
in reg3l"d to the Appropriation (No.6) Bill, 19{14, pBSIed b1 
Lok Sa:bha on the 2nd December, 1964. 

[P.T.O. 



,. Mottea 

Shri Asoke K. Sen replied to the debate on the following motion moved 
by Shrimati M. Chandrasekhar and the amendment moved thereto, on the 
11~ December, 19M:-

--n.at th;'" House takes note at the Twelfth Report of the Commial-
sioner for Scheduled Castes and Scheduled Tri.bes for the year 
1962-63, laid on the Table of the House on the 24th November, 
1984." 

The amendment moved by Shri Sivamurthi Swami was neiatived. 

Th. motion wa. adopted. 

I. J(oUon re: Joint Committee on Government BUl-un4er eonsWeraUoa 

The BaMra.! Hindu Unwerait1l (Amendmen.t) Bm, 19ft4 

The motion for concurrence in the recommendation of Rajya Sahha for 
reference of the Bill to a Joint Committee of the Houses waa moved bY 
IIhri K. C. Challa. 

Th. following memberts took part in the debate:-
( 1 ) Shri Narendrasingh Mahida 
(lI) Shri Sumat Prasad 
(3) Shri S. N. Chaturvedi 
(4) Shri Surendranath Dwivedy 
(5) Shri Diwan Chand Sharma 
(&) Shri C. K. Bhattacharyya 
(T) 5hri Kashi Ram GUipta 
CI) Shri Ravindra. Varma 
(I) Shri Amar Na<th VidyaJankar 

(lit) Dr. Ram Manahar Lobia 
. (11) Dr. M. 8. MtJy' 

(1J) Shrimati T. Lakshmi. Kanthamma. 

The diJcuslion wa. not conclude~. 

(Lok Sabha adjourned till n A.M. on Wednesday, the 15th December, 
18M). 
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LOR SABRA 

BULLETIN-PART 1 
[Brid Record of Proceedinp] 

Wednesday. December 16, 1964/ Agraha1lana 25, 1886 (Saka) 

No. U4) 

1. Starred Questloas 

Starred Questions Nos. 527-533, 535 and 536 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. t1bStarre4 QuesUoDs 

Replies to Unstarred Questions Nos. 1425-1473 were laid on the Table. 

3. CanIDa' Attention to Matters or Urrent Publlc . Importance 
(i) Shrintati T. Lakshmi Kanthamma called the attention of the Minister 

of Works and Housing to the reported death of a number of persoas in 
Delhi for want of shelter dUring the present cold wave. 

The Minister of Works and Housing made a statement in regard thereto. 

*(ii) Shri S. M. Banerjee called' the attention Of the Miniater of Food 
and Agriculture to the reported strike 'by the employees of Delhi Milk 
Scheme protesting against move for Limited Company. 

The Deputy Minister of Food and Agriculture made an interim statement 
in regard thereto. 

4. Papen laid on the Table 

The following papers were laid on the Table:_ 

(l) A copy of Government Resolution No. WB-t (3) /84, deted the 
12th December, 19&1, regard.ing setting up of Wage Board for 
the Engineering IndustriCII excluding the Steel Plants. 

(2) (i) A copy' of the Annual Report of the Fertilizer Corporation of 
India Limited, New Delhi, for the year 1963-64, along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon, under sub-section (1) of section 819A 
of the Companies Act, 1956. 

(ll) A copy of the Review by the Government on the working of 
the a'bove Company. 

·Was taken up 5 P.M. 

[P;T.O. 
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(3) (i) A copy of the Annual Report of the Indian Drwrs and 
Pharmaceuticals Limited. New Delhi, for the year 1963-64, along 
with the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of section 
619A of the Companies Act, 1956. 

(li) A ropy of the Review by the Government on the working of 
the above Company. 

(4:) A copy of the Displaced Persons (Compensation and Rehabilita· 
tion) Third Amendment Rules, 1964, published in No<iflcation 
No. G.S.R. 1679. dated the 28th November, 1964, under sub-
section (3) Of section 40 of the Displaced Persons (Compensa-
tion and Rehabilitation) Act, 1954. 

5. Mes!lage from Bajya Sabha 

Secretary reported a message from Rajya S81bha that Rajya Sabha !lad 
no reoommendations to make to Lok Sabha in regard to the Wealth-tax 
(Amendment) Bill, 1964, passed by Lok Sabha on the 2nd December, 1964. 

6. Report 01 COIDIDittee on Private MeIDbenJ' BUIIJ aa4 Be&olaUoDs 

Shri S. V. Krishnamoorthy Rao presented the Fifty-fourth Report of the 
Committee on Private Members' Bills and Resolutions. 

7. PresenfaUon of poUUOD 

Shri Ananda Nambiar presented a petition signed by Shri Bhadalya 
Navasha Good and others regarding extension of land legislation and other 
measures in Maharashtra to Nagar Haveli Tegion. 

8. Statement by MIDJster 
The Minister of Railways made a statement on action taken on certain 

points made .by members during the discUssions on Railway Budget for 
1964-65. 

9. M~OD re: loint Commlttee on Government Blll-adopted 

V/ The Banarcs Hindu Un.iversity (Amendment) Bm, 1964 
Discussion on the motion for concurrence in the recommendation of 

Rajya Sa'bha for reference of the Bill to a Joint Committee of the Houses, 
moved by Shri M. C. Chagla on the 15th December, 1964, continued. 

The following members took part in the debate:-
(1) Shri Tulshidas Jadhav 
(2) Shri Onkarlal Berwa 
(3) Shri A. P. Sharma 
(4) DT. Serojini Mahishi 
(5) Shri S. M. Banerjee 
(6) Shri Yashpal Singh 
(7) Pandit Jwala Prasad JyotiBhi 

Shri M. C. Chagla replied to the debate. 
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The motion was adopted as fol1ows:-

"That this HoWIe concurs in the recommendation of Rajya Sabha that 
the House do join in the Joint Committee of the Houaes on the 
Bill further to amend the Banaras Hindu University Ar::t., 1915, 
made in the motion adopted by Rajya Sabha at its sitting held 
on the 25th November, 1964 and communicated to this House 011 
the 27th November, 1964 and resolves that the following 
30 mem:bers of Lok Sahha be nominated to serve o,n th(l .said 
Joint Comm;ttee, namely:-

(1) Dr. M. S. Aney 
(2) Shrimati Renuka Devi Barkataki 
(3) Shri A E. T. Ban-ow 
( 4) Shri Bhakt Darshan 
(5) Shri Yudhvir Singh Chaudhary 
(6) Dr. Panjabrao S. DeshmUkh 
(7) Shri Madhavrao Laxmanrao Jadhav 
(8) Shri Gauri Sbanker K.a.kJtar 
(9) Shri Harekru11hna Mahatab 

(10) Shri Mahesh Dutta Misra 
(11) Shrimati Savitri Nigam 
(12) Shri Tika Ram Paliwal 
(13) Shri Sarjoo Pandey 
(14) Shri Purushottamdas R. Patel 
(15) Shri S. B. PatH 
(16) Shri P. S. Nattaraja Pillai 
(17) Shri S. K. Pottekkatt 
(18) Shri D. D. Puri 
(19) Shri Raghunath Singh 
(20) Shrimati Renuka Ray 
(21) Shri Bal Kr~hna Singh 
(22) Shri Krishnapal Singh 
(23) Shri Rajdeo Singh 
(24) Shri Ramshekhar Prasad Singh 
(25) Shri Sinhasan Singh 

(26) Shri N. M. R. Subbaraman 
(27) Shri Kamal Nath Tiwari 
(28) Lt. Col. Maharajkumar Dr. Vijaya Ananda of Vizianagram 
(29) Shri Ram Harkh YadJav, and 
(30) Shri Ram Sewak Yadav." 

10. Supplementary DemaDd for Grant (aauways) fer 1 ..... 65 
Di.8cussion on the Supplementary Demand for Grant in respect of the 

Budget (Railways) tor 1964-65, commenced. 

The discussion was not concluded. 
[P.T.C. 
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I1.Mota. 

Shri N. G. Ranga movt!d the following motion:-
"'1'hat this HoUSe takes oote of the statement made on the 

20th November, 1964 by the Minister of Defence Production on 
the establishment of new Ordnance Factories." 

The following members took part in the debate:-
(1) Shri Diwan Chand Sharma 
(2) Shri Hari Vishr.u Kamath 
(3) Shri S. M Balttrjee 
(4) Sl>ri Sheo Narsin 
(5) Shri N. Dandekn 
(6) Shri Onkarlal Berwa 
(7) Shri Ananda N ambiar 
(8) Shrimati AkkDmma Devi 

The dioacussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 17'th December, 1964). 
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LOK SABBA 

BULL~'TIN-PART I 

[Brief Record of Proceedings] 

Thursday. December 17, 1964/ Agrahallana 26, 1886 (Saka) 

No. 341 
1. Starred Questions 

Staned Questions Nos. 547-553 and 5'55 were orally answered. Replies 
to the remaining questions were laid on the Table. 

2. Unstarred QuestiODS 

Replies to Unstarred Questions Nos. 1474-1518 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question regarding resignation of Nagaland Legislators 
addressed to the Minister of External Mairs was orally answered and sup-
plementary questions were answered thereon. 

4. Calling Attention to mat,ers of urgent public imPOrtance 

(i) Shri S. M. Banerjee called the attention of the Minister of Home 
Affairs to the reported unearthing of a Pakistani spy ring in Delhi and 
arrest of seven persons with secret military documents. 

The Mini'ster of Home Affairs made a statement in regard thereto. 

Oi) In response to Shri S. M. Banerjee calling attention on the 16th 
December, 1964, the Minister of FooQ and Agriculture made a further state-
ment regftrding the reported strike by the employees of Dellhi Milk Scheme 
protesting arjun~ move for Limited Company. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy e~ch of the following papers under SUb-section (2) of 
section 16 of the Tariff Commission Act, 1951:-

(a) (i) Report (1964) of the Tariff Commission on the continuance 
of protection to the Titanium DioXide Industry. 

(ii) Government Resolution No. 4{l)-Tar/64, dated the 14th 
December, 1964. 

[P.T.D. 
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(iii) Statement explaining the reasons why a copy eadh of the 
documents at (i) and (ii) above could not be laid on the 
Table within the period prescribed in the said sub-section. 

(b) (i) Report (19M) of the Tariff Commission on the continuance 
of protection to the Calcium Carbide Industry. 

Oi) Government Resolution No. 12(1)-TarIM, dated the 14th 
December, 1964. 

(iii) Statement explaining the reasons why a copy each of the 
documents at (i) and (ii) above could not be laid on the 
Table within the period prescribed in the said sub-section. 

(c) (i) Report (1964) of the Tariff Commission on the continuance 
of protection to the Soda Ash Industry. 

(ti) Government Resolution No. 10(3)-TarIM, dated the 14th 
December, 1964. 

(iii) Statement explaining the reasons why a copy each of the 
documents at (i) and (in abave could not be laid on the 
Table within the period prescribed in the said sub-section. 

(d) (i) Report (1964) of the Tariff Commission on the continuance 
of protection to the CaustIc Soda Industry. 

(ii) Government Resolution No. 10(2)-TarIM, dated the 14th 
December, 1964. 

(iii) Statement explaining the reasons why a copy each of the 
documents at 0) and (ii) above could not be laid on the 
Table within the period prescribed in the said sub-section. 

(e) (i) Report (1964) of the Tariff Commission on the continuance 
of protection to the Aluminium Industry. 

(ij) Government Resolution No. l(l)-TarI64, dated the 9th Dec-
ember, 1964. 

(f) (i) Report (1964) of the Tariff CommIssion on the continuance 
of protection to the Dyestuff Industry. 

(ii) Government Resolution No. 14(1 )-TarIM, dated the 14th 
December, 1964. 

(iii) Government Notification No. 14(1)-TprIM, dated the 14th 
December, 1964, imposing custom duties On coupling dyes 
of Naphtol groups. 

(iV) Government Notification No. 14(1)-Tar/64, dated the 14th 
December, 1964, imposing custom duties on certain articles. 

(2) A copy each of the following Notifications under section 159 of 
tlhe Customs Act, 1962 and section 38 of the Central Excises 
and Salt Act, 1944, making certain further amendments to the 
Customs and Central Excise Duties Export Drawback (Gene-
ral) Rules, 1960:-

(i) G.S.R. 1704 dated the 5th December, 1964. 
(ii) G.S.R 1705 dated the 5th December, 1964. 

(iii) G.S.R. 1706 dated the 5th December, 1964. 
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(3) A copy each of the following Notifications under section 159 of 
the Customs Act, 1962:~ 

0) G.S.R. 1707 dated the 5th December, 1964. 
(ii) The Manufacture 'in Customs Bonds (General) Amendment 

Rules. 1964, published in Notification No. G.S.R. 1708 dated 
the 5th December, 1964. 

(iii) G.S.R. 1709 dated tlhe 5th December, 1964. 
(iv) G.S.R. 1710 dated the 5th December, 1964. 
(v) G.S.R. 1711 dated the 5th December, 1964. 

(vi) G.S.R. 1736 dated the lst December, 1964. 
(vii) G.S.R. 1737 dated the lst December, 1964. 

6. Messares trom Rajya Sabba 

Secretary reported the following messages from Rajya Sabha:-
0) That Rajya Sabha had no recommendations to make to Lok Sabha 

in regard to the Mineral Oils (Additional Duties of Excise and 
Customs) Amendment Bill, 1964. passed by Lok Sabha on the 
3rd December, 1964. 

(ii) That at its sitting held on the 15th December, 1964. Rajya Sabha 
agreed without any amendment to the Provisional Collection ot 
Taxes (Amendment) Bill, 1964, passed by Lok Sabha on the 
27th November, 1964. 

7. Government Bill-Introduced 

The Banking Laws (Application to Co-operative Societies) Bill, 1964. 

8. Supplementary Demand for Grant (RailWaY.) tor 1964-65. 

Discussion on the Supplementary Demand for Grant in respect of the 
Budget (Railways) for 1964-65 concluded. 

The following Demand was voted in full:-

Number 
of 

Demand 

9. Motion 

Name of Demand 

Miscellaneous Railway Expenditure 

Amount of 
Supplementary 

Demand 

Rs. 

10,000 

Discussion on the following motion moved by Shri N. G. Ranga on the 
16th December, 1964, continued:-

"That this House takes note of the statement made on the 20th Novem-
ber, 1964 by the Minister of Defence Production on the estab-
lishment of new Ordnance Factories." 

[P.T.O. 
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The following members took part in the debate:-
( 1) Shri Sham Lal Sara! 
(2) Dr. M. S. Aney 
(3) Shri A. M. Thomas 

Shri N. G. Ranga replied to the debate. 

The motion was adopted. 

10. Government BIIl-Motioa fOr reference to Joint Committee-UDder con-
sidentloa 

I 

The Companies (Second Amendment) Bill, 1964. 

The motion for reference of the Bill to a Joint Committee was moved by 
Shri T. T. KriShnamachari. 

The following members took part in the debate:-

( 1 ) Sbri M. R. l\4.asani 
(2) Sbri R. R. Morarka 
(3) Shri S. M. Banerjee 
(4) Shri Surendranath Dwivedy (Speech unfinished). 

The discussion was not concluded. 

11. Discussioa UDder Rule 193 

Discussion on manufacture, consumption and price of cars, raised by Shri 
Mani Ram Bagri on the 4th December, 1964, continued. 

The following members took part in the debate:-
(1) Shri Joachim Alva 
(2) Shri KaShi Ram Gupta 
(3) Sbri Purshottamdas R. Patel 
(4) Shri Peter Alvares 
(5) Shri M. L. Dwivedi 
(6) Shri N. Dandeker 
(7) Shri P. C. Borooah 
(8) Shri U. M. Trivedi 
(9) Shri Prakash Vir Shastri 

The discussion was not concluded. 

12. lIaU-aa-bour dl!lcwllioa on matters arUdn, out of answer to quellt10u 

Shri Hem Raj raised a half-an~hour discussion on points arising out of 
the answer given on the 1st December, 1964 to Unstarred Question No. 745 
regarding development of Ihill areas. 

Before the Minister could -reply to the discussion, the House was adjourned 
for want of quorum. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 18th December, 1964). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, December 18, 1964jAgruhaliana 27, 1886 (Saka) 

No. 342 

1. Starred Questions 

Starred Questions Nos. 567-572 and 574--582 were orally answered. 
Replies to remaining questions were laid on the Table, 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1519-1526 and 1528-1609 were laid 
on the Table. 

3. Short Notice Questioa 

One Short Notice Question regarding Export of Oil Seeds addressed to 
the Minister of Commerce was orally answered and supplementary ques-
tions were answered thereon. 

4. Calling Attention to matter of urrent public importaace 

Shri Yashpal Singh called the attention of the Minister of Home Af!airs 
to the cracker explosions near Town Hall, Delhi, and in Parliament Street, 
New Delhi, on the 15th and the 16th D~ember, 1964, respectively. 

The Minister of Home Affairs made a statement in regard tthereto. 

5. Papers laid on the Table 

The' following papers were laid on the Table:-
(1) (i) A copy of the Annual Report of the Manganese Ore (India) 

Limited, Nagpur, for the year 1963-64, along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

(ii) A copy of the Review by the Government on the working 
of the above Company. 

[p.T.O. 
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(2) (i) A copy of the Annual Report ot the National Coal Develop-
ment Corporation Limited, Ranchi, for the year 1963-64 
along with the Audited Accounts and the comments of th~ 
Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. 

(li) A copy of the Review by the Government on the working 
of the above Corporation. 

(3) The following statements showing the action taken -by the Gov-
ernment on various assurances, promises and undertakings 
given by Ministers during the various sessions of Third 
Lok Sabha:-

(i) Statement No. I 
OJ) Supplementary State-

ment No. II . 
(iii) Su.pplementary State-

ment No. IV 
(iv) Supplementary State-

ment No. VII 
(V) Supplementary State-

ment No. X 
(vi) Supplementary State-

ment No. XII 

Tenth Session, 1984. 
Ninth Session, 1964. 

Eighth Session, 1964. 

Seventh Session, 1964. 

Sixth Session, 1003. 

Fifth Session, 1963. 

(4) A copy. of the Export (Quality Control and Inspection, Rules, 
1984, published in Notification No. S.D. 3317, dated the 14th 
September, 1984, under sub-section (3) of section 17 of the 
Export (Quality Control and Inspection) Act, 1963. 

(5) A copy of the Salt Ces5 (Amendment) Rules, 1964, published in 
Notification No. S.D. 4037, dated the 28th November, 1964, 
under sub-section (3) of section 6 of the Salt Cess Act, 1953. 

(6) A copy of the Registration and Licensing of Industrial Under-
takin&s (Amendment) Rules, 1964, published in Notification 
No. O.S.R. 1781, dated the 11th December, 1964, under sUlb-
section (4) of section 30 of the Industries (Development and 
ReJulation) Act, 1951. 

(7) (i) A copy of the Annual Report of the National Industrial 
Development Corporation Limited, New Delhi, for the year 
1963-84, along with the Audited Accounts and the com-
ments ot the Comptroller and AuW,tor General thereon, 
under sub-section (1) of section 619A of the Companies 
Act, 1956. 

Oi) A copy of the Review by the Government on the working of 
the above Corporation. 

(8) A copy of Audit Report on tile Accounts .of tbe Central Silk Board 
tor the year ID62-63. 

6. Messap from RaJ,a Sabha 

Secretary reported a message from Rajya Sabha that Rajya Sabba had 
no recommendations to make to Lok Sabha in regard to the Kerala Appro-
priati~ Bill, 1964, pa<;sed by Lok Babha on the 10th December, 1964. 
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7. Statements by Ministers 

(i) The Minister of Parliamentary Affairs made a statement regarding 
Governmentbuiiness for the week commencing the 21st December, 1004. 

Oi) The Minister of Home Affairs made a statement on the expulsion ot 
Second Secretary of the Pakistan High Commission in Delhi and retaliatory 
action taken by Pakistan. 

8. Government Bills-introduced 

(1) The Indian Tariff (Amendment) Bill, 1964. 
(2) The AppI"opriation (Railways) NO.3 Bill, 1964. 

9. Government Bill-Paseed 

The Appropriation (RailWays) No.3 BHZ, 1964 
The motion for consideration of the Bill was moved by Dr. Ram Subhag 

Singh. 
The m'otion for consideration was adopted and clause-by-clause considera-

tion was taken up. 
Clauses 2, 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Dr. Ram Subhag Singh. 

The motion was adopted and the Bill was passed. 

10. Govemment BUI-motion for reference to Joiat Commltiee-under 
conslderatioll 

The Companies (Second Amendment) BiLl, 1964 

Discussion on the motion for reference of the BiU to a Joint Committee 
moved byShri T. T. Krishnamachari on the 17th December, 1964, continued. 

The following members took part in the debate:-
( 1) Shri Surendranath Dwivedy 
(2) Shrimati Renuka Ray 
(3) Shrimati Sharda Mukerjee 
(4) Shri U. M. Trivedi 
(5) Shri V. B. Gandhi 
,(6) Slhri Ananda Nambiar. 

The discussion was not concluded. 

11. Motion re: Fifty-fourth Report 01 Committee OIl Private Membe.r$' BWs 
and ResolutiOlllJ 

Shri Hem Raj moved the following motion:-
''That this House agrees with the Fifty-fourth Repbrt of the Committee 

on Private Members' Bills and Resolutions presented to the 
HOUSe on the 16th December, 1964." 

The motion was adopted. 
[P.T.D. 
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T2~ Private Members' Bills-Introduced 

(1) The Indian Penal Code (Amendment) Bill, 1,964 Insertion of new 
sections 29B-A etc.) by Shri Gopal Dutt Mengj, 

(2) The Constitution (Amendment) Bill, 1964 (Amendment of articles 1, 
2, 3. 4 etc.) by Shri Prakash Vir Shastri. 

13. Private Member's Bill-Withdrawn 

The Representation of the People (Amendment) Bill, 1962 (Amendment oj 
section 7) by Shri Diwan Chand Sharma 

Shri Diwan Chand Sharma concluded his speech on the motion for con-
sideration of the Bill moved on the 4th December, 1964. 

The following members took part in the debate:-
( :) Shri AnandB NambiBr 
(2) Shri Yashpal Singh 
(3) Shri Madhavrao Laxmanrao Jadhav 
(4) Shri Man Singh P. Patel 
(5) Shri N. Dandeker 
(6) Shri Ansar Harvani 
(7) Shri Sham Lal Saraf 
(8) Shri Prakash Vir Shastri 

(9) Sardar Amar Singh Saigal 
(10) Shri Ram Sewak Yadav 
( 11) Shrimati T. Lakshrni Kanthamma 
(12) Shri Panna Lal Barupal 
(13) Dr. M. S. Aney 
(14) Shri Kashi Ram Gupta 
(15) Shrimati Sahodra Bai Rai 

(16) Shri Raghunath Singh 
(17) Shri Ram Sahai Tiwary 
(18) Shri Asoke K. Sen. 

Shri Diwan Chand Sharma replied to the debate. 

The Bill was withdrawn by leaVe of the House. 

14. Private Member's Blll-under CoDSideration 

The Salaries and Allowances of Ministers Amendment Bill, 1963 (Amend-
ment of sections 3, 4 etc.) by Shri Hari Vishnu l\.amath 

The motion for consideration of the Bill was moved by Shri Hari Vishnu 
Kamath. His speech Was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 21st December, 1964). 
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LOK SABRA 

BULLE'IUN----fART I 

[Brief Record of Proceedingsl 

Monday, De~ember 21, 1964/Agrahayana 30, 1886 (S~) 

No. 343 
1. Oath or AMrmation 

Shri Lahtan Choudhry madE' and subscribed the oath in Hindi and took 
his seat in the House. 

2. Starred Questions 

Starred Questions Nos. 588, 589 and 591-1i95 were orally answered. Re-
plies to the remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 1610-1672 and 1672A were laid on 
the Table. 

4. Short Notice Questions 

Two Short Notice Questiot:ls regarding Pakistani Military Delegation in 
U. A. R. and Gang of 'Telephone Brokers' in the . Capital respectively 
addressed to the Ministers of External Mairs and Communications were 
orally answered and the supplementary questions were answered thereon. 

5. CiLUina' Attention to inatter 01 urpnt PubUc impOrtance 

Shri S. M. Banerjee called the attention of the Minister of Food and Agri-
culture to the reporred serious food situation in Gujarat ari$ng out of in-
adequa.te supply of foodgrains .by the Centre. 

The Minister of Food and Agriculture made a statement in regard thereto: 

6. Suspension of Member 
Shri Vidya Charan Shukla moved that Dr. Ram Manohar Lohia be sus-

pended from the service of the House for the remainder of the 8e8Sion. 

On the motion the House divided, Ayes 179; Noes 32. The motion was 
a0cordiQgly adopted. 

[P.T.C. 
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7. Papers laid on the Table 

The following pape~ were laH on the Table:-

( 1) A copy of Report of the Indian Dele,ation to the f8th Seuion of 
the International Labour Con·ference held at Geneva from 17th 
June to 9th July, 1964. 

(2) A copy of the Public Debt (Second Amenclrnent) Rules, 1964, pub-
lished'in NotUlcation No. G.S.R. 1614 dated the 7th November, 
1964, under mJb-section (3) of section 28 of the Public Debt Act. 
19M. 0'3) A copy of Report of the Tea Finanre Committee. 

(4) A copy each of the following Notifications under 6ub-aection (6) 
of section 3 of the Essential Commodities Act, 1955:-

(i) The Madras Coa11Se Grains (Export Control) Order, 1964, pub-
lished in Notification No. G.S.R. 1741 dated the 7th December. 
1964. 

(ii) G.S.R. 1742 dated the 7th December, 1964. rescinding the 
Rajasthan Gram and Gram Products (Removal of Control) 
Order, 1953, published in Not~ation No. S.R.O. 218 dated 
the 5th February, 1953 an-:! the Coatse Grains (Removal of 
Control) Order, 1954, published in Notification }fo. B.R.O. 55 
dated the 1st January, 1954. 

(5) A copy of Not.iAcation No. G.s.R. 1739, dated Lhe 1st December, 
1964, under section 35 of the Extradition Act, 1962. 

8. M_ .. es from RaJys Babhs 

Secretary reported the foUowing messages from Rajya Sabha:-

(i) That at its mtting held on the 17th December, 1964, Rajya SabhA 
agreed without any amendment to the Prevention of Food Adul-
teration (Am.endrnent) BtlI, 1984, PMBed by Lok Sabha on the 
26th November, 11M. 

(ii) That at its sittin, held on the 17th December, 1964, Raj,.. Babha 
atreed without any amendment to the Essential Commodities 
(Amendment) Bill. 1964, passed by Lok .'1e.bha on the 9th 
December. 1964. 

9. PresIdent's Aalent to BlU 

Secretary laid on the Table the In-Uan Trade Uniona (Amendment) Bill, 
1964, paged ·by the Houses of Parliament during the current session and 
aIs1tented to by the President aince 3 report was last made to the House on 
the 17th November, 1984. 

10. Statemeats by MIaWen . 

(j) The Deputy Minister of Communications made a statement regarding 
the industrial dispute between the management and the employees of the 
Indian Telephonp Tndu.~rie~ Limi~, Bangalore. 



(il) The Deputy Minister of Labour and I:InplO)"lDeDt made a statement 
regarding delay in laying the statement showm, action. taken 01" F~ to 
be taken by Government on the Convention and'Recomnlendations adopted 
at the 47th Session of the International Labour Conferenee held at Geneva 
in June, 1983, 

11, Government BlII-motion for reference to Joint· Committee---adopted 

The Companies (Second Amendment) 8iU, 1914, 

Discussion on the motion for reference of the Bill to a Joint. ConuniUee 
moved by Shri T, T. Krishnamachari on the 17th December, 1964, continued. 

The tollowlng members took part in the deba.te.:.-
(1) Shrimati T. Lakshmi. Kanthamma 
(Z) Shri Kashi Ram Gupta 
(3) Shri Madhavrao Laxmanrao Jadhav 

Shri T. T. Krishnamachari replied to the debate. 

The motion was adopted as foUows:-

"That the Bill further to amend the Companies .Act, 1968,. be referred 
to a Joint Committee of the Hou~ consisting of 45 memben;. 
30 from this House. narnely:-

( 1) Shri S. V. KrishnamoorthY Rao 
(2) Seth Achal Singh 
(3) Shri A. Shanker Alva 
(4) 6hri Ramchandra Vithal Bade 
(5) Shri Rajendranath Barua 
(6) Shri Bali Ram Bhagat 
(7) Shri Dinen Bhattacharya 
(8) Shri N. C. Chatterjee 
(9) Shd Baohindra Chaudhuri 
(10) Shri N. Dandeker 

(11) Raja P. C. Deo Bhanj 
(12) Shri Bhaskar Narayan D~ 
(13) Shri G. N. Dixit 
(It) 8hri Gajraj t3ingh Rao 
(15) Shri Pr8'bhu Dayal Himatsingka 
(16) Shri Cherian J. Kappen 
(17) Shri R. N. Yadav Lonikar 
(18) Shri Madh u Limaye 
(19) t3hri Ghanshyamlal Oza 
(20) Shri Shivram Rango Rane 
(21) Shri J. Ramapathi Rao 
(22) Shri R. V. Reddiar 
(23) Shri Era ~iyan 
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- (24) -Swami Ramanand Shastri 
(25) Shri Digvijaya Narain Singh 

'(26) Ghti Sivamurthi Swami 
(27) Shri Radhelal Vyas 
(28) Shri K. K. Warior 
(219) Shri Nagendra Prasad Yadav and 
(30) Shri T. T. Krishnamachari 

and 15 from Rajya Sabha; 
that in order to constitute a sitting of the Joint Committee the quorum 

shall be one-third of the total number of members of the Joint Committee; 
that the Committee shan make 11 report to this HoUse by the last day of 

the first week of the next session; 
that in other respects the Rules of Procedure of this House rel-ating to 

Parliamentary Committees shall apply with such variations and modifications 
as the 6peaker may make; and 

th1lt this House recommends to Rajya Sebha that Ra!iya Sabhal do join 
the saki Joint Committee and communicate to this House the names of 15 
members to be appointed by Rajye Sabha to the Joint Committee. 

12. Govel'lUllellt BIlls-puaecI 

(i) The Indian Tari:/! (Amendment) Bill, 1964. 
The motion for consideration of the Bill was moved by Shri 

S. V. Ramaswamy. 
Shri Pravinsinh Natavarsinh Solanki took ,part in the debate. 
Shri S. 'v. Ramaswamy replied. to the' debate. 
The motion for considera,tion was adopted and clause-by-clauae considera-

tion was taken up. 
Clause 2 was adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri S. V. Ramaswamy. 
The motion was adopted and the Bill was passed.. 

(ii) The Official TT'UoItee. (Amendment) Bill, 1964, CIa pcused bll &;110. 
So.bha. I 

The motion for consideration of the Bill, as pasaedby Rajya Sabha, was 
moved by 6hri Jaganath Rao. 

The following members took part in the debate;-
(1) Shri Pravinsinh Natavarsinh Solanki 
(2} Shri M. P. Swamy 

Shri Jaganath Rao replied to the debate~ 
The motion for consideration was adopted and clause-by-clal.l8e conside-

ration was taken up. 
Clauses 2 to 14 were adopted. 
ClaUSe I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill ,be passed was moved by Shr! Jagana.th Reo. 
The motion was adopted and the Bill was passed. 
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(iii) The Repealing and Am.ending Bm, 1964, as passed b1l Rajlla Sabha. 

The motion for consideration of the Bill, as passed by Rajya Sabha, was 
moved by Shri Jaganath Rao. , 

The following members took part in the debate:-
(1) Shri Pravinsinh Natavarsinh Solanki 
(2) Shri Givamurthi Swami 

Shri Jaganath Rao replied to the debate. 

The motion for consideration was adopted and clause-by-ola\lle consi-
deration was taken up. 

Clauses 2 to 5 and the First and Second Schedules were adopted 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shn Japnath Rao. 
The motion was adopted and the Bill was passed. 

13. Government Bill-under consideration 

The ,Gold (Control) Bil!, 1963, as reported by the Joint Comm.ittee. 

The :notion for consilderation at the Bill, a!j reported by the Joint Com-
mittee, was moved by Shri T. T. KriShnamachari. 

An amendment for circulation of the Bill, as reported by the Joint Com-
mittee, for the purpose at eliciting opinion thereon by the 1st February, 
1965 was moved by Shri S. M. Banerjee. 

[On a motion moved by Shri S. M. Banerjee, that the debate on the Bill 
be adjourne:i till the next- Session, the House divided, Ayes 32; Noes 93. The 
motion was a~cordingly negatived.] 

The following members took part in the debate:-
(1) Shri M. R. Masani 
(2) Ghri Sinhasan Singh 
(3) Shri Purushottnmdas R. Patel 
(4) Shri S. M. Banerjee : 
(5) Shrimati ,3ahodra Ba.i Rai 
(6) Shri Peter Alvares (Speech unfinish.ed). 

The discussion was not concluded. 

( 

14. Half-aD-hour discussion on matters ariainr Ollt Of answer to questloD 

Shrimati ,3avitri Nigam raised a half-an-hour discussion on ,points .ariaing 
out of the answers given on the 14th December, 1964 to Starred Question No. 
489 regarding conversion or Hindus in Pakistan. 

Shrimati Lakshmi N. Menon replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 22nd December, 1984). 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedingsl 

Tuesday, December 22, 1964/Pausa 1, 1886 (Saka) 

No. 344 
1. Starred Questions 

Starred Questions Nos. 610-620 were orally answered. Replies to the 
remaining. questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 1673-1711, 1713-1732, 1732-A and 
1732-B were laid on the Table. 

3. Short Notice Questions 

Two Short Notice Questions regarding Calcutta Port and Delhi Milk 
Scheme, addressed respectively to the Ministers of Transport and Food and 
Agriculture were orally answered and the supplementary questions were 
answered thereon. 

4. CaUing attention to ma.tter of urlent pubUc importance 

Shri Balkrishna Wasnik called the attention of the Minister of Hom" 
Aft'aiJ1S to the reported firing by police near Panjim in Goa on the 20th 
December, 1964, resulting in the death of one person and injuries to many. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Khadi and Village Industries Commission (Third 
Amendment) Rules, 1964, published in Notifl.cation No. 8.0. 
4080 dated the 28th November, 1964, under sub-section (3) of 
section 26 of the Khadi and Village Industries Commissiori 
Act, 1956. 

(2) Annual Report of the Indian Airlines Corporation, for the year 
1963-64, under sub-section (2) of section 37 of the Air Corpora-
tions Act, 1953. 

[p.T.D. 
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(3) Annual accounts of the Indian Airlines Corporation for the year 
1963-64 and the Audit Report thereon, under Bub-section (4) 
of section 15 of the Air Coryorations Act, 1953. 

(4) Annual Report of the Air·India for the year 1963-64, under sub-
section (2) of section 37 of the Air Corporations Act, 1953. 

(5) AnnUal Accounts of the Air-India for the year 1963-64 and the 
Audit Report thereon, under sub-section (4) of section 15 of 
the Air Cor.porations Act, 1953. 

(6) A copy each of the following R.ePQn.. under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) Annual Report of the Shipping Corporation of India Limite 
Bombay, for the year 1963-64 along with the Audited 
At'Counts and the comments of the Comptroller and Auditor 
General thereon. 

Oi) Annual Report of the Mogul Line Limited, Bombay, for the 
year ended 31m December, 1963, along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(7) Annual Accounts of the Madras Port Trust for the year 1962-63 
and the Audit Report thereon. 

(8). Annual Accounts of the Commissione11S for the Pol't of Calrutta 
for the year 1962-63 and the Audit Report thereon. 

(9) Annual Accounts of the Bombay Port Trust for the year 1962-63 
and the Audit Report thereon. 

(10) A copy each of the following Reports under sub-section (l) of 
section 619A of the Companies Act, 1956:-

(i) Annual Repcrt of the Hindustan Teleprinters Limited, Madras, 
for the year 1963-64, along with tjle Audited, ,A(:count5 and 
the comments of the Comptroller and Auditor General 
thereon. ' 

(ii) Ann\lal Report of the Indian Tel~hone Industries Limited, 
Bangalore, for the year ended 31st March, 1964-, along with 
the Au.dited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

6. Report of COmmittee on AbsenCe of Members 

Shri Man Sinh P. Patel presented the Eleventh RepOrt of the Committee 
on Absence of Members from the Sittings of the House . 

.,. PreseataltlOil of petition 

Shri Tulshidas Jadhav presented a petition ligned by Shri Nabhi Ram 
Joshi and others, relating to the Gold (Control) Bill, 1963,"89 reported by 
the Joint Committee. 

8. Statement by ~. 
The Minister of Petroleum and Chemicals made a statement regarding 

oil .f;OPcession in Iran. 
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9. Govemment Bill-uncler consideration 

The Gold (Control) BiLl, 1963, as reported by the Joint Committee 

Discussion 011 the motion for consideration of the Bill, as reported by 
the Joint Committee and the amendment for circulation of the Bill for the 
purpose C1f elic,iting opinion thereon, moved on the 21st December, 1964. 
continued. 

The following members took part in the debate:-
(1) Shri Peter Alvares 
(2) Shrimati Renukn Devi Barkataki 
(3) Shl'i R. G. Dubey 
(4) Shri Prabhat Kar· 
(5) Shrimati Kamala Chaudhri 
(6) Shri B. L. Chandak 
(7) Shri U. M. Trivedi 
(8) Shri P. Muthiah 
(9) Shri Dinen Bhattacharya 

(10) Shrimati Tarkeshwari Sinha 
(11) Shri Kashi Ram Gupta 
(12) Shri Sheo Narain 

Shri T. T. Krishnamachari replied to the debate. 

The amendment for circulation of the Bill, as reported by the Joint Com-
mittee, for the purpose CYf eliciting opinion thereon by the 1st February, 
1965 moved hy Shri S. M. Banerjee, was negatived . 

.on the motion for consideration the HoUSe divided, A¥es. 150; Noes 39. 
The motion for consideration was aocordingly adopted and clause··by-clau'Je 
considerat'ion was taken up. 

Cla.uses 2 to 4 were adopted. 

Consideration of Clause 5 was taken up but not concluded. 

10. Half-an-hour discussion on matters arisin .. out of anIIWer to question 
Shri Kashi Nath Pandey raised a half-an-hour discussion on points 

arising out 'of the answer given on the 8th December, 1964 to Starred Ques-
t;~on No. 416 regarding ban on manufacture of A and B varieties of sugar. 

Shri C. Subramaniam replied to the discusaion. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 23J;'d December, 
1964). 
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LOK SABRA 

--
BULLETIN-PART I 

[Brief Record of Proceedings) 

Wwlnesday, December 23, 1964/Pausa 2, 1886 (Saka) 

-
No. 345 

1. Starretl Questions 

Starred Questions Nos. 634-638 and 64().......344 were orally answered. 
Replies to the remaining questions were laid on the Table. 

~, UDStarred Questions 

Replies to Unstarred Question!; Nos. 1733-1798, 1800-1803, 1~1821, 
1831-A anrl 1821-B were laid on the Table. 

5. Short Notice Questions 

'1'wo Short Notice Questions regarding shortage of newsprint and CUT-
tallment of Air India t1ights addressed respectively to the Ministers of 
Information and Broadcasting and Civil Aviation were orally an.wered and 
"upplementry questions were answered thereon. 

.. ~lUDr attention to matter 01 arrent pubHe ImI'Ol'faaee 

Shri B. P. Maurya called the attention of the Minister of Home A1fairs 
to the agitation launched by the Republican Party on the 8th ~eem.ber. 

_ UJ64, and the country-wide arrests of its volunteers. 

The Minister of State for Home Aflairs made a statement 
thereto. 

5. Suspension of Member 

in reprd -, 

Shri J. B. Muthyal Rao moved that Shri ManiRam Bagrl be suspended 
'from the service of the House for the rest of the session. 

On the motion the House divided; Ayes 221; Noes 7. The motion was 
pccordingly adopted, 

[p.T.O. 
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6. Papers laid on the Table 

The following papers were laid on the Talble:-

(1) A copy of the Half-yearly Report on the activities of the Coir 
Boa.rd and the working of the Coir Industry Act, 1963, for the 
perIod from the 1st April to 30th September, 1964, under sub-
section (1) of section 19 of the Coir Industry Act, 1953. 

(2) A copy each of the following Notifl.cations under sub-section (2) 
of section 3 of the All India Services Act, 1951:-

(I) G.S.R. 1716 dated the 5th December, 1964, making certain 
amendments to Schedule III to the Indian Administrative 
Service (Pay) Rules, 1954. 

(ii) The Indian Administrative Service (Cadre) Amendment Rules, 
1964, published in Noti,fication No. G.S.R. 1718 dated the 5th 
December, 1964. 

(iii) The Indian Police Seorvicc (Cadre) Amendment Rules, 1964, 
published in Notification No. G.S.R. 1719 datled the 5th 
December, 1964 . 

. (3) A statemtmt rorrectin,:! the answer given on the 2nd December, 
1*, to a supplementary by Shrl S. M. Banerjee, on Starred 
Question No. 304 regarding Indo-Pak Border Violations. 

(4) A copy of Notification No. G.S.R. 1723, dated the rlth December, 
1964, under sub-section (2) of section 4 of the Employees' 
Provident Funds Act, 1952, adding the milk' and milk pl"Odllcbs' 
industry to Schedule I to the said Act. 

7. Minutes of Parliamentary Commlttee~lald on the Table 

.' , en The r.tin~tes of the Sittings (50th to 54th)· of the Cemmittee em Pri-
.-. , V<l~ M~Jl)bers' Bills and Resolutions held during the current Seuian, were 
. 'lliiaon ·the #fable. 

(ii) The Minutes of the Fourteenth and Fifteenth Sittings of the Com-
mittee on Peti1Jions 'held during the Ninth and Tenth SesBlens, PMl(:Jeet.lgely. 
were laid on the Table . 

. '., . (H!) TM :Mt.m.t.tes of tile Ninth Sitting of the Committee on Goftrnaent 
Assurances held during the current Session, were IBid on the Tab •. 

8. M .... 'e from BaJyaSabha 

Secretary reported a messa~c from RajYa Sabha that at its sitting held 
on the 21st December, 1964, Rajya Sabha agreacl W.i.t:bollt my amadment 
to the Payment 01 Wages (Amendment) Bill, 1964, pallSed by l-ok Sabha 01\ 

. 1i1e .. lat ~, 1964. 

9. Report of Public Accounts Committee 

Shri R. R. Morarka presented the Thirtieth Report of -the Pu'b1rk Accounts 
Committee on Appropriation Accountlj (P. & T.), 1962-83 and !a-udit Report 
(1'~ & T,), 1964 and Para 62 of Audit ReP,Qrt (CivH) , 1~. . , . .. ~ ~ .. , 
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10. Sbtement by MJnWer 
The Minister of Railways made a statement regarding the formation of 

a new Railway Zone. 

11. Government BID 

The Gold (Control) Bill, 1963, as reported by the Joint Committee 
Clause-by-cLause consideration of the Bill continuoo.. 

Clauses 8 to 12, 14, 15, 17 to 23, 25 to 29 and 32 to 43 were adopted. 

Clauses 5 to 7, 13, 16, 24, 30 and 31 were adopted, as amended. 

Clause 1, the Enacting Formula and the Long Title were: also adopted. 

The motion that the Bill, as amended, be pa·ssed was moved by Shrl 
T. T. Krishnamachari. 

The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shrimati T. Lakshmi Kanthamma 
(3) Shri H. N. Mukerjee 
(4) Shri T. T. Krishnamachari. 

12. Discussion under Rule 193 

Shri T. N. Singh replied to the discussion on manufacture, consumption 
and price of cars, raised by Shri Mani Ram Bagri on the 4th December, 1964. 

13. BaU-an-bour d.lscussion on matters arl8ing oat of answer to question 

Shri Sivamurthi Swami raised a half-an-hour discussion on points arising 
out of the answer given on the 10th December, 1964 to Unstarred Question 
No. 1229 regarding water for projects in Karnatak .. 

Dr. K. L. Rao replied to the dillcU&'Jion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 24th December, 
1964). 
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LOK SABRA 

BULLETiN-PART I 

[Brief Record of Proceedingsl 

Thursday, December 24, 1964/ Pausa 3, 188ti (Saka) 

No. 348 
1. Starred QUe8tioDS 

Starred Questions Nos. 660-663, 665-667 and 669-670 were orally ans-
wered. Replies to the remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1822-1826 and 1826-1876 were laid 
on the Table. 

3. Calling Attention to Matter of Ur,ent Public Importance 

Shl'i Madhu Limaye called the attention of the Minister of Food and 
Agriculture to the reported serious food situation in Bihar, Orissa, Rajasthan, 
Punjab, Matllarashtr.a and Uttar Pradesh, arising out of inadequate supply 
of food-grains from the Centre. 

The Minister of Food and Agriculture laid on the Table a statement in 
reg;lrd thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Eighth Annual Report on the working and ad-
ministration of the Companies Act, 1956, for the year ended the 
31st March, 1964, under section 638 of the said Act. 

(2) A statement, under Direction 19 issued by tee Speaker, in reply 
to the half-an-hour discussion raised by Shri Hem Raj on the 
17th December, 1964, regarding development of hill areas. 

(3) The following statements showing the action taken by the Gov-
ernment On various assurances, promises and undertakings given 
by Ministers during the various sessions of Third Lok l:;abha:-

(1) Supplementary State- Tenth Session, 1964. 
ment No. I. 

(ii) Supplementary 
ment No. III. 

State- Ninth Session, 1964. 
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(iii) Supplementary State- Seventh Session. 1964. 
ment No. VIII. 

(iv) Supplementary 
ment No. XI. 

Stat.e- Sixth Session, 1963. 

(v) Supplementary State- Fourth Session, 1963. 
ment No. XV. 

(vi) Supplementary State- Third Session, 1962-63. 
ment No. XVI. r ., .~ 

(4) A statement regarding break-up of cost structure of essential 
commodities. 

(5) A copy of the Madhya Pradesh Coarse Grains (Export Control) 
Order, 1964, published in Notification No. G.S.R. 1811, dated the 
18th Th!cember, 1964, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(6) A copy of the Medicinal and Toilet Preparations (Excise Duties) 
Amendment R.ules, 1~4, pUblished in Notiflcation No. G.S.R. 
1'702, dated the 5th December, 1964, under sub-section (4) of 
section 19 of the Medicinal and Toilet Pre.parations (Excise 
Duties) Act, 1955. . 

(7) A copy each of the follOWing Notifications under section 159 of 
the Customs Act, 1962:-

(i) G.£n. 1743, dated the 7th December, 1964. 
(il) G.s.R. 1751, dated the 12th December, 1964. 
(iii) G.S.R. 1752, dated the 12th December, 1964. 
(iv) G.S.R. 1753, dated the 12th December, 1964. 
(v) G.S.R. 1754, dated the 12th December, 1964. 

(v:I) G.S.R. 1755, dated the 12th December, 1964. 

(8) A copy each of the following Notifications under section 159 of 
the Custom~ Act, 1962 and section 38 of the Central Excises and 
Salt ·Act, 1944, making certain further amendments to the 
Customs and Excise Duties Export Drawback (General) Rules, 
1960:-

(j) G.S.It. 1'756, dated the 12th December, 1~. 

(ii) G.s.R. 1757, dated bile 12th December, 1964. 

(ill) OAR. 1'1158, dated the 12th December, 11164. 

(iv) G.S.R. 1759, dated the 12th December, 1964. 

(v) GAR. 1780, dated the lZth,December, 1964. 

(vi) G.S.lt. 1'81 dated the 12th December, 1964. 

5. Statements reo Esttmate8 CommJUee-Lald on the 'fable 

Two statements showing replies to the recOl1Tl.ll\endation8 of the Estimates 
Committee. which were not fumislled by Government In time for inclusion 
in the Sixteenth Report of the Estimates Committee, were laid on the Table. 
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6. Minutes of Committee on Absence of Member~Latd 011 the Table 

The Minutes of the Eleventh Sitting of the Committee on Absence of 
Members from the Sittings of the House held during tJhe current Session, 
were laid on the Table. 

7. President's Assent to Bills 

Secretary laid on the Table the following four Bills passed by the House 
of Parliament during the current 'Session and assented to by the Prell'ident 
since a report wos last. made to the House on the 21&t December, 1964:-

(1) The Appropriation (No.6) Bill, 1984. 

(2) The Mineral Oil!! (Additional Duties of Excise and Customs) 
Amendment Bill, 1964. 

(3) The Kerala Appropriation Bill, 1964. 

(4) The Wealth-tax (Amendment) B~l1, 1964. 

8. Leave of AbMlace 

The following members were granted leave of absence from the sittings 
of the House for the periods mentioned against each:-

(l) Shri A. J ayaraman. 

(2) Shri R. S. Pandey. 

(3) Dr. Panjabrao S. Deshmukh. 

(4) Shri Ravi Narayan Reddi. 

(5) Shri Maheswar Naik. 

(6) Dr. L. M. Singhvi. 

(7) Shri Bakar Ali Mirza. 

(8) Shri Ghyasuddin Ahmed. 

(9) Shri Vijayasinbrao Bamrao 
Dalle. 

(10) Shri Priya Gupta. 

(11) Shri Dasaratha Deb. 
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7th September to 3rd October, 1964 
(Ninth Session). 

18th November to 4th DecMnber, 
1964 <Tenth Session}. 

16th November to 8ttt December, 
19M (Tenth Session). 

16th November to 24th December, 
1964 (T4I'I'lth Session). 

16th November to 24th December, 
1964 (Tenth Session). 

16th November to 24th December, 
1964 (Tenth Session). 

27th November to 18th December, 
1964 (Tenth Session). 

18th November to 24th December, 
1964 (Tenth Sesston). 

9th Deeernber to ~th December, 
1964 (Tenth Session). 

16th November to 22nd December. 
1964 (Tenth Session). 

16th November to 7th December, 
1964 (Tenth Session). 

[P.T.O. 



9. Statements by Ministers 
(i) The Prime Mirtister made a '3tatement regarding Government's 

position on Chinese aggression. 
(ii) The Minister of Finance made a statement regarding the econonlic 

situation. 
-(iii) The Minister of Commerce made a statement on position regard-

ing the supply of cotton. 

10. Government Bill-Pa!l8ed 
The Gold (Control) Bill, 1963, as reported by the Joint Committee 

On the motion that the Bill, as amerided, be passed, the House divided, 
Ayes 209; Noes 62. The motion was accordingly adopted and the Bill, as 
amended, was passed. 

11. Motlioa 

Shri Jai Sukh Lal Hathi moved the following motion:-
"That this House takes note of the Thirteenth Report of the Union 

Public Service Commission for the periOd 1st April, 1962 to alst 
March, 1963, together with the Government's Memorandum 
thereon, and the Fourteenth Report of the Union Public Servic~ 
Commission for the period 1st April, 1963 to 31st March, 1964, 
laid on the Table of the House on the 19th December, 1963 and 
18th November, 1964, respectively." 

A substitute motion was moved by Shri Era Eezhiyan. 

The following members took part in the debate:-
(1) Shri N. Dandeker 
(2) Shri Harish Chandra Mathur 
(3,) Shri Man Sinh P. Patel 
(4) Shri Era Se.zhiyan 
(5) Shri Diwan Chand Sharma 
(6) Shri M. Malaichami 
(7) Shri Gauri Shanker Kakkar 
(8) Pandit Jwala Prasad Jyotishi 
(9) Shri U. M. Trivedi 

The discussion was not concluded. 

12. One Hour DiscUllll.oD 

Procedural matters in regard to this discussion were considered. There-
after a few suggestions regarding administrative matters pertaining to 
Government of India were made by some Members. 

(Lok Sabha adjourned. sine die at 4-45 P.M.) 

-Made at "' P.M. 
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